
RATIFIED MINUTES OF MEETING No.04/16 OF NORMS COMMITTEE-I (DES-I SEGTION)
HELD ON 26.05.2015

Please Note

(i) ln certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever

applicable, a scanned copy of such document has been placed at the end of the Minutes, in

running serial orders. The concerned firm may go through the same and respond

accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a

reference in NC decisions, has also been attached in the end. This may also be referred to by

the concerned firm and may be responded accordingly.

The meeting No. 04/15 of the Norms Committee (NC-l) for the licensing year 2Ot5-2016 scheduled

to be held on 26.05.2015 was actually held on 28.05.2015 under the Chairmanship of Dr. L.B.

Singhal, Additional Director General of Foreign Trade to consider the applications under Duty

Exemption / Remission Schemes (Chapter-4) of Foreign Trade Policy 2OO9-20L4 / Handbook of

Procedure Volume-l. The following Members of the Committee were present in the meeting:-

Si.No. Name of the representatives &

their Designation

Room No. Telephone No. Deptt.

1. Sh K.K.Tiwaril.A 476 23063321 DHI′ U.B・

2. Sh S.K.Jain′  D.0. 428A 23063321 Extn.3318

23063166

DIPP′ U.B.

3. Sh.  Kanwalinder  Singh  Sodhi′

Asstt.Dir.(MeCh)

736A 23063802 Extn.2459 DC(MSME)′ N.B.

4. Sh. Parveen Sharma, Dy.DGFT 302 23061562 Extn.146 DGF丁′U.B.

5. Sh.Haradhan Das′ FttDO 404 23061562 Ext.265 DG FT′ U.B,

t -The Committee considered the individuol coses of the oaendo of this meetino oeneroted throuah the

online svstem of NlC. The decisions token thereon ore os under:
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TERUMO
I, IPENPOL LIMITED
tl
HQ File RLA File

IMeetNo/Date:4/80-   lStatus:
:ALC2/2015         1Deferred
i26.05.2015        1
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ζbib66恵ζbj bgfer
r:01/80/050/00073lAMl6l ;5321040100002/AM l0/ ,12.06.2009 Date:06.07.2015

'Decision: The Committee noted that file number of RA for this case is tallied but AA No.

lmentioned is different and decided to seek a status report from the RA on this case l
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Party Name:YOKOGAWA   IMeet No/Date:4/80-
INDIA LIMITED         IALC2/2015

126052015

~平
静
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‐Mcet No/Date:4/80‐

ALC2/2015
126.05.2015~辮
肝而万 B荒頭鳥瓦ぶ晨

RLA File ~~           Defer   l
:07/21/040/00120/AM13/ lzq.os.zotz Date:06.07.2015

I lU."iriori ft. Co*riti". not.J inut in. firm has been asked to fumish a certificate from the duly

I ,authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to,

I ltfre effect that the said goods are required for petroleum operation; vide letter dated 20.06.2014. The

,Committee decided to reiterate its earlier decision for the necessary document.
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Party Name:LARSEN&
TOUBRO LIMITED

‐RLA File

:03/95/040/00791/AM13/
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.letter dated 31.03.2015 has been sent to DHI oni

s been asked to fumish a cenincate from the dulyl

ocarbons,Ministry ofPetroleum and Natural Gas tol

roleum operations vide letter dated 20.06.2014.Thel

for the necessary document.            |
n lndustrial Pr市 ate Ltdo was issued an AA No.I
ds in conneclon w■ h petroLum operalons.In this

ntiality Certincate issued by the Directorate Generall

■111l has produced the requisite certincate issued by:

02.2014.The Committee decided that this positioni

11lll.Accordingly,a le■er was issued to■ 111l oni

〕Certiflcate.                        :
roduc」 on ofthe requisite certincate and decided tol

i

lCaseisdeferredto06.07.2015.                                       |
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:01/80/050/00562/AM13/

Party Name:NETAFIM
IRRIGATION INDIA
PVT.LTD.

RLA File
:34/24/040/00249/AM13/
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lALC2/2015
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ICase No。 :33/8/80-ALC2/2013 Status:

Deferred
26.05.2015
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Case No.:3/6/80¨ ALC2/2013 Party Name:BOTIL OIL
T00LS INDIA PVT
LTD(FORMERLY BAKER OIL 2605.2015

1輛応蔦:誌蔦li
RLA Flle ILic.No/Date:0510353884

iDecision: The Committee noted that the firm has been asked to furnish a certificate from the duly
authoHzed offlcer of Directorate General of Hydrocarbons,Ministry of Pctroleum and Natural Gas to

,the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014. The;
Committee decided to reiterate its earlier decision for the necessary document.
The Committee also noted that M/s GE Indian Industrial Private Ltd. was issued an AA No.

13110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In thisi
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the Directorate General of Hydrocarbons on 04.02.2014.The Committee decided that this positioniLl l● L′110しιυ 1 0し O υ ●H01 41 υ l ■■yulυ しolυυ Hう υ ll υ
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lshould be mentioned in the rerninder to the flrm. Accordingly, a letter was issued to nilH oni

i02.01.2015 asking them to furnish requisite DGHC Certificate.

1柵m肌蝋驚 :Ⅷ辮籠翼鳳:

lfOrtaking upthe matterwithTRU,D/o Revenuc,M
ICase isdeferredto06.07.2015.
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Decision: The Committee nored that MSME representative has informed that an e-mail dated

16.04.2015 asking the firm to submit excel sheet of calculation has been sent to the firm with a copy to
DGFT. Case is deferred to 06.07.201 5.

Party Name:THYSSENKRUPP'Meet No/Date:4/80-
INDUSTRIES INDIA PVToLTD IALC2/2015

:05/23/040/00016/AM14/ 113.05.2013

,Mcet No/Date:4/80‐

:ALC2/2015
Status:
Deferred

Oefer
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Party Name:PRANITA
ENGINEERING SOLUT10NS
PRIVATE LIMITED,

RLA File

:07/24/040/00066/AM14/
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Decision: The representative from MSME informed the commiftee that they have requested iheir
,Bangalore MSME office to provide comments in the case. It was also informed to the committee that
rcopies of relevant papers have already been sent to the MSME Bangalore office. The committeel

,requested the MSME representative to take necessary action so that the comments can be provided I

,expeditiously to the committee. Case is deferred to 06.07.2015.
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IParty Name:SEC INDUSTRIES
PVT.LTD.

RLA File
:09/24/040/00218/AM14/

Decision: The Committee noted that the reply dated 14.02.2015 has been sent to MSME
27.02.2015 and decided to renlind MSME.Case is defelTed to 06.07.2015.
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:01/80/050/00292/AM 14/   1:05/23/040/00225/AM14/    109.09・ 2013        Datα 06.07.2015

: The Committee noted that the firm has been asked to fumish a certificate from the duly
officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to

effect that the said goods are required for petroleum operations vide letter dated 20.06.2014. The
iuee decided to reiterate its earlier decision for the necessary document.

Committee also noted that M/s GE Indian Industrial Private Ltd. was issued an AA No.
3H0060945 dated 30.10.2013 for supply of goods in connection with petroleum operations.In this

regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate General
of Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued by
the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this position
should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on
i02.01.2015 asking them to furnish requisite DGHC Certificate.
lThe Committee further noted that the firm has submitted representations for certain Advance
Authorization requesting that they may be granted waiver from submission of the requisite certificate.
The Committee also noted that these representations were forwarded to Policy VI Section of the
DGFT for taking up the matter with TRU, D/o Revenue, Ministry of Finance.
Case is deferred to 06.07.2015.
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Case No.:54/15/80¨ ALC2/2013
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No/Date:4/80¨
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IDecision:The Committee noted that the Яrm has been askcd to ttmish a certincate from the duly:

iauthOHZed omcer ofDirectorate Ceneral ofHydrocarbons,Ministry of Petroleum and Natural Gas tol

lhe ettCt that the sJd goods are req面 red br petrdeum operations宙 deに■er dtted 20.06.2014.Thel
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SW為
篇 躙 lLas Lsued an AA NQ:

3H0060945 dated 30.10.2013 for supply of goods in connec● on whh petroleum operations.In thisI

regard,the frm was requested to produce an Essenual■ y Certincate issued by the Directoratc Generali

of Hydrocarbons.TheCommittecnoticedthattheni11lhasproducedtherequisitecertincateissuedbyl

鵠Rr量
°
懲1謡lf寵嚇PL°L:7‰胸n:りTl鷺!甘1品tF tti:li

02.01.2015 asking them to fumish requishe DGHC Cenincate.                  :
The Committee funher nOted that the irln has submitted representations for ce■ Jn Advancel
Authorization requesting that they may be granted waiver from submission of the requisite certificate.
The Committee also noted that these representations were forwarded to Policy VI Section of the
DGFT for taking up the matter with TRU, D/o Revenue, Ministry of Finance.
Case is deferred to 06.07.2015.

HQ File

:01/80/050/00302/AM14/

HQ File

:01/80/050/00351/AM14/

RLA File

:05/23/040/00245/AM14/

RLA File

:03/95/040/00268/AM14/

ILic.No/Date:0510366074 1Defer

■9.09.2013              1Date:06.07.2015

iCase No.:34/18/80‐ ALC2/2013 Party Name:LARSEN&
TOUBRO LIMITED

IMeet No/Date:4/80‐

lALC2/2015
126.05.2015

Meet No/Date14/80¨

ALC2/2015
26.05.2015

30.09.2013

Status:
Deferred

Status:
Deferred

Date:06.07.2015

B19品掲50/00%″AM″
ILic.No/Datc:0310751272 ‐Defer
26.09.2013         1Date:06.07.2015

Decision: The Committee noted that application of the firm was forwarded to DRDO for comments
on24.11.2014 followed by reminder on29.04.2015 for comments and decided to remind the DRDO
again for comments. Case is deferred to 06.07.201 5.
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RLA File

:05/23/040/00273/AM14/
Lic.No/Date:0510367148 1Defer

:Decision:The cOmmittee noted that the lllll has been asked to furnish a certincate from the duly

lauthOHZed of「lcer of Directoratc Gencral of Hydrocarbons,Ministry of Pctr01eum and Natural Gas to
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13110060945 dated 30.10.2013 for supply of goods in connec● on wnh petroleum opcrations.In this

iregard,the nrm was requested to produce an Essendally Certincate issued by the Directorate General

iOfHydrocarbons.The Committee nolced that the nllll has produced the requisite certincate issued by
the Directorate General of Hydrocarbons on 04.02.2014.The Committee decided that this positiOn

ishould be mentioned in the reminder tO the f11111.Accordingly,a letter was issued to f11111 0n

i02.01.2015 asking them to fumish rcquishe DGHC Cenincate.
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l鋸:嘱雷需1∬畷∬1晨評l離:I濯驚踊電:翼:1ぷy7ぉ乳棚:rl:宵7マ「誕:t需■犠
呻

Ｄ‐

Ｍ



DGFT for taking up the matter with TRU, D/o Revenue, Ministry of Finance.
ICase is deferred to 06.07.2015.
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Party Name: ALSTOM INDIA
ILIMITED,

IDefer

lDate:06.07.2015

to the

Defer
Date:06.07.2015

ision: The Committee noted that the firm has submitted the DGHC Certificate but
ided the information to the deficiency letter dated 06.01.2015 followed by reminder

.03.2015 and E-mail dated24.03.2015 and decided to issue final reminder to expedite reply .

is deferred to 06.07.2015.
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ICase No.:4/21/80‐ ALC2/2013 Party Namei CARDINAL

I                   IYACHTS

31.10.2013 IDate:06.07.2015

Annexure and

」

Case No.:20/24/80¨ ALC2/2013 Party Name:ZENITH
IPRECISION PVT LTD。

,

lMeet No/Date:4/80-

IALC2/2015

126.05.2015
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:01/80/050/00497/AM14/ :07/24/040/00248/AM14/

Decision: The Committee noted that copies of decisions of earlier cases were given to MSME and

subsequently reminders dated 21.11.2014,02.01.2015 and 31.03.2015 were also sent to MSME for

their comments and decided to issue reminder to expedite comments.

lCase is deferred to 06.07.2015.
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:01/80/050/00410/AM14/      :32/21/040/00141/AM14/

ALC2/2013 Party Name:G
INDUSTRIAL

No.:31/18/80-ALC2/2013 Party Name:GE INDIA
INDUSTRIAL PRIVATE
ILIMITED

“
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RLA File

131/83/040/00126/AM14/

Deferred



Decision: The Committee noted that firm's
Case is deferred to 06.07.2015.

application has been sent to DEIT
icomments.

120

Case No.:22l21/80-ALC220l3 Party Name: BOTIL OIL Meet No/Date:4/80‐ Status:
DeferredTOOLS rNDIA PVT iALC2l20t5

LTD(FORMERLY BAKER OrL 26.05.20r5

IHQRL     iRLARL     LicoNo/Dttα 0510372329 petr
|:01/80/050/00418/AM14/ :05/23/040/00343/AM14/ ,9.11.2013 Datc:06.07.2015

Oecisiont ifr. Co*rniftee noted that the firm has been asked to fumish a certificate iio* tl',. Auty

tauthorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to
Ithe effect that the said goods are required for petroleum operations vide letter dated 20.06.2014. The
rCommittee decided to reiterate its earlier decision for the necessary document.
,The Committee also noted that IWs GE Indian Industrial Private Ltd. was issued an AA No.
:ttOOOO9+S dated 30.10.2013 for supply of goods in connection with petroleum operations. In this
,regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate General
of Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued by
,the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this position
rshould be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on

102.01.2015 asking them to fumish requisite DGHC Certificate.
The Committee further noted that the firm has submitted representations for certain Advance
tAuthorization requesting that they may be granted waiver from submission of the requisite certificate.
iThe Committee also noted that these representations were forwarded to Policy VI Section of the

rDGFT for taking up the matter with TRU, D/o Revenue, Ministry of Finance.
Case is deferred to 06.07.2015.
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iNote No. Nil dated 26.05.2015 (copy to be sent to firm and RA).
iRA may take further action accordingly.
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lDecision: The Committee decided to ratiff the norms based on the recommendation of DHI vide I.D.
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iDecision: The Committee noted that firm's reply dated 16.03.2015 has been sent to DEIT onl

lZl.Ol.ZOtS for comments and decided to issue a reminder to DEIT to expedite comments. 
i

lCase is deferred to 06.07.2015. I
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ICaseNo.:21/7/80‐

ALC2/2014 Party Name:DYNAMATIC
TECHNOLOGIES LIMITED,

IMeetNo/Dtte:4/80-
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Status:
Deferred

IHQ File IRLA File Lic.No/DI

DiC∬轟馨蠍二1“釉
甑 菅蘊 Tス

=諄

〔習昌1臀P



l:01/80/0s0/001 s8/AM I s/ :07/24/040/00357/AM14/ 画 面

cision: The Committee noted that the firm's reply
01.2015 followed by reminder dated 19.03.2015

IDate:0607.2015

dated 18.1 1.2014 has been

for comments and decided
sent to MSME on
I to issue another

inder to MSME to expedite comments.
is deferred to 06.07.2015.
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Decision: The Committee decided to ratify the norms based on the
No. 30(189)/14-ME dated 19.01.2015 (copy to be sent to firm and

RA may take further action accordingly.

う
４

HQ File

:01/80/050/00534/AM15/

RLA File

:09/24/040/00630/AM14/

IMcet No/Date:4/80‐

IALC2/2015

126.05.2015

Lic.No/Date:0910059565
:14.03.2014

recommendation of MSME ID
rRA).

Party Name: OMEGA Mcet No/Date:4/80¨

ICEHILL PRIVATE LIMITED IALC2/2015
26.05.2015

Decision: The Committee decided to ratify the norms based on the recommendation of DIPP ID Note
INo.12/60/2015-TSW/26 dated 28.05.2015 as under:―

"Advance Authorization may be ratified as per General Note- 4 for Engineering Products".

RA may take further action accordingly.

Party Name:GAS TECH
PROCESS ENGINEERING
INDIA PVT.LTD.,
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ALC2/2015

26.05.2015

Decision: The Committee
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relevant information sought from them through deficiency letter.
Case is deferred to 06.07.2015.
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02.01.2015 asking them to fumish requishe DGHC Cenincate.

The Committee irther noted that the■ 1lH has submitted representations for certain Advance
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lcase is deferred to 06.07.2015.                                                             :
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ALC2/2015
‐26.05.2015
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IDeferred
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1 1Decision:The Commltee noted that irm's reply sentto DHI on 25.H.2014 followed by reminder on
1l oハ● うハ1く r__^^_― ^‐4^^^月 月^^コ ^月 +^:__、 .^^^^ユ ^‐ “̂ _:^月 ^_+^nUI`^^′ ^0■ :+△ ハ^__。 ‐・ ‐119.03.2015 for comments and decided to issue another reminderto DHIto expedite comments.

Case is deferred to 06.07.2015.

‐  ICase No.:3/10/80-ALC2/2014  Party Name:LARSEN&
‐  l                     lTOUBRO LIMITED

IMeetNo/Date:4/80‐

~T~~IStatus:

|     |
誂
r iDecision: The Committee decided to ratify the norms

I tNo,.No. 3(94)/15-TSW (8y194 dated I1.05.2015 (copy

i ,* may take further action accordingly.
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126.05.2015
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based on the recommendation of DHI
to be sent to firm and RA).
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Party Name:MIM
ICOMPONENTS
(BANGALORE)PVT LTD

PARVEEN SHARMA

DirectolL留:R:I:IR早:%慰nTrade

mぎ温躍器鶴Ъ讐1聾7

― RLA File
:05/23/040/00458/AM14/

The Committee noted that the firm has been asked to fumish a certificate from the duly
officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to

effect that the said goods are required for petroleum operations vide letter dated 20.06.2014. The
decided to reiterate its earlier decision for the necessary document.

Committee also noted that M/s GE Indian Industrial Private Ltd. was issued an AA No.
110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In this

the firm was requested to produce an Essentiality Certificate issued by the Directorate Ceneral
The Committee noticed that the firm has produced the requisite certificate issued by

10386490  ‐Defer
13.05.2014              Date:06.07.2015

lMcet No/Date:4/80-

lALC2/2015

26.05.2Q15 、



戸    翻 亥
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IDecision:The Committeedecidedtoreiclthe cas
letterissued to them on 20.10.2014,rcnlinder dated 01.01.2015,E― mai1 06.01.2015 and flnal renlinder

20.03.2015 and was also granted l5 days time to furnish reply with direction to the firm to pay

custom duty with interest for EODC.

RA may take necessary action accordingly.

「

: The Committee decided to reject the case as the firm has not replied to the MSME
deflciency letter issued to them on 16.09.2014,E¨ mail on 16.09.2015,rellninder dated 02.01.2015 and

flnal reminder dated 25.03.2015 and E‐ mai1 30.03.2015 with direction to the flrln to pay applicable

ustom duty with interest for EODC.
RA may take necessary action accordingly.

F輌
亜「
~

Status:
Deferred

HQ File

:01/80/050/00202/AM15/
IRLA Rに
|:04/24/040/00050/AM15/

Lic.No/Date:0410158506

躍譜イ鴨)Я蝋帯躙 :盤:
|

IRA may take funher acJon accordingly.

ratify the norms based on the recommendation of DHI U.O.
12.05.2015 (copy to be sent to firm and RA).

HQ File

:01/80/050/00235/AM15/

Party Name:

TRIDENT T00LS LIMITED.

IRLA File

:03/95/040/00177/AM15/

Case No.:39/10/80‐ ALC2/2014 匝
…ALC2/2015

26.05.2015

10

PARVEEN SHARMA

剛朧躍齢糧器誂:智R:聰常

Lic.No/Date:0310784828

09.062014

1器鳥掲50Ю02HttMlシ
~
RLA Filc

:34/21/040/00090/AM15/ Datc:06.07.2015

The Committee noted that the Firm's reply dated 21.05.2015 sent to MSME on 25.05.2015

comments and decided to await comments. Case is deferred to 06.07.2015.

Name:FAIVELEY No/Date:4/80‐

RAIL
INDIA

ｄＳｔａｔｕｓ‥̈



|       百
expedite reply and decided to issue final reminder to fumish

ICase No。 :40/10/80¨ ALC2/2014 Pa
, 1                 :LI

Party Name: TRIDENT TOOLS
LIMITED.

T00LS~Meま No/Dtte:4/801

IL=____=Ш…   揃猫『
―
                       

一

ALC2/2015
26.052015

|.6119′ユ収ト

Status:
Deferred

IDefer

lDate:06.07.2015

Decision: The Committee noted that the firm's reply dated 18.04.2015 has been sent to
I 07.05.2015 for comments. However, attachments in the reply are missing. Therefore, NC
, ask the firm to submit attachments of the reply immediately. Case is deferred to 06.07.2015.

MSME on
decided to

「画雨9/80‐ALC2/2014需   「疑F780‐
~野

||
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:  ICase No.:35/10/80‐ALC2/2014 Party Name:PRANITA

II         I謎Ⅷ器聡騎獣
U・°NS

: Status:
Deferred

IHQ File              RLA File             lLic.No/Datc:0710105002 1Defer
:01/80/050/00231/AM15/      :07/24/040/00049/AM15/      11.06.2014             1Date:06.07.2015
37     -                              ―
1)ecision: The representative from MSME informed the corninittee that they have requested their

Bangalore MSME offlce to provide colnlnents in the case.It、 vas also informed to the cornlnittee that

,copies of relevant papers have already been scnt to the MSME Bangalorc offlce. The comrnittee

requested the MSME representative to take necessary action so that the comments can be provided

expeditiously to the committee,Case is deferred to 06.07.2015.

Decision: The Committee noted that firm's reply dated 17.03.2015 has been sent to DHI on
r19.05.2015 and decided to comments. The firm has confirmed thatthe above AA has been obtained

,for deemed exports, supply is to Kudgi NTPC, Bijapur (Sl.No.37).
lCase is deferred to 06.07.2015.

汗瓢 蔦蕊
「
協鵬υttηAM15/~

Defer
IDate:06.07.2015

Decision: The Committee noted that original drawings of the firm have been sent to DHI on

19.05.2015for comments. Case is deferred to 06.07.2015.
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=GE INDIA   IMeet No/Date:4/80‐
AL PRIVATE    IALC2/2015

126.05.2015
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―

Status:
Deferred

IDefer

I)ate:06.07.2015
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PARVEEN SHARMA
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1圏蹴椰郡
that DHI

decided to

has been reminded on 20.11.2014, 02.01.2015 and

send another reminder to DHI to expedite comments.

ぽ …
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IDecision:The Committee decided to raect the case as the■ 111l has not replied to the MSME

糾endency letterヽ sued to them on 22.01.2015,reminder dtted 20.03.2015 and ind reminder dtted

鰐 量″ 盤 1:躙 驚 』棚 』γ

appliCttem飩om tty輌ぬ 疏∝は おrEODG

4 Party Name:ヽ VELD FUSE PVT.
ILTD.
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RLA File
:09/24/040/00201/AM15/

: The Committee noted that hard copy of the application
reminders and decided to remind the firm and RA, Hyderabad
is deferred to 06.07.2015.

Party Name:CHAK RADER
FARM EQUIPMENTS
PRIVATE LIMITED

IDefer

lDate:06.07.2015

has not been
again.

received despite

巨

―

se No.:52/10/80‐ ALC2/2014
Rejected

1器航5υ0024νAmy  l監ち刷:γOm3νAmy
: The Committee noted that the firm has not replied to the MSME deficiency letter sent to

on 20.01.2015 followed by renlinder on 20.03.2015,E― inail dated 24.03.2015 and flnal reminder

08.05.2015 and E― mail dated ll.05.2015 and decided to reJect the case with direction to the f11111

pay applicable custom duty with interest for EODC. RA may take necessary action accordingly.

ALC2/2015
26.05.2015

Deferred

lLic.No/Date: 0310787 636,Defer
I

i05.08.2014 Date:06.07.2015

: The Committee noted that reply dated22.01.2015 has been sent to MSME on 19.02.2015
decided to issue another reminder to expedite comments. Case is deferred to 06.07.2015.

Party Name:SUNRISE
INDUSTRIES(INDIA)LTD

RLA File

134/24/040/00124/AM15/

IMeよ もヽ
'51`:4/§

6:

IALC2/2015

126.05.2015
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INo.:21/19/80‐ ALC2/2014
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HQ File

:01/80/050/00455/AM15/

:RLA File

:03/95/040/00378/AM15/
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I ]Decision: The Committee noted that firm's application has

| ]followed by reminder dated 18.05.2015 to expedite comments.
, lCase is deferred to 06.07.201 5.

been sent to C&PC on 憲
―
―

一ョ

回

一
Status:
Deferred

扇 雨面蘭肩:両面薇8243
‐21.082014

Defer

Date:06.07.2015

dated 21.04.2015 has been sent to E)Hl on

「
~lCaSe満繭面而F

i百

Party Namc:ESSAR PROJECTS IMeet No/Date:4/80-

|(INDIA)LTD. ]ALC2/2015

126.0s.201s

148

Decision: The Comminee decided to ratify the norms based on the recommendation of DIPP ID
Note No. 1216012015-TSW/48 dated 28.05.2015 as under:-

'),. Quantity of export item may also be specified as "15 Nos." in addition to its weight of
357154 Kgs.

2. Quantity of import item at Sl. No. 1 may be allowed as 14 Nos.(1.1810 Kgs.) on net to net
basis with accountability clause.

3. Quantity of import item at Sl. No. 2 may be allowed as 185 Nos.(15359 Kgs.) on net to net
basis with accountability clause.

4. Quantity of import item at Sl. No. 3 may be allowed as 8 Nos.(2214 Kgs.) on net to net
basis with accountability clause.

5. Quantity of import item at Sl. No. 4 may be allowed as 13 Nos.(1351 Kgs.) on net to net
basis with accountability clause.

5. Quantity of import item at Sl. No. 5 may be allowed as 20 Nos.(400 Kes.) on net to net
basis with accountability clause.

Quantity of import item at Sl. No. 6 may be allowed as 20 Nos.(2260 Kgs.) on net to net
basis with accountability clause.

Quantity of import item at Sl. No. 7 may be allowed as 20 Nos.(3360 Kgs.) on net to net
basis with accountability clause.

Quantity of import item at Sl. No. 8 may be allowed as

basis with accountability clause.

7.

8.

9.

1蹴鼎
α珈綱η41
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I lDecision: The Committee decided to ratifu the norms based on the recommendation of DC, MSME
,lD. Note No. 30(7)ll5-ME dated 16.04.2015-ME dated 16.04.2015 (copy to be sent to firm and RA).

, lna may take further action accordingly.

13

Kgs.) on net to net

匹   2/201琴要癬蘊蕩
~

|

PARVEEN SHARMA
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10. Quantity of import item at Sl. No. 9 may be allowed as 20 Nos.( 5280 Kgs.) on net to net

basis with accountability clause.

11. Quantity of import item at Sl. No. 10 may be allowed as 20 Nos.(2810 Kgs.) on net to net

basis with accountability clause.

12. Quantity of import item at Sl. No. 1-1 may be allowed as 1 No.(3193 Kgs.) on net to net

basis with accountability clause.

RA may take further action accordingly.

Mcet No/Date:4/80‐

‐ALC2/2015
126.05.2015

Decision: The Committee noted that the firm has informed that the above mentioned AA has been

ined on repeat basis but has not provided the requisite information. Therefore, NC decided to ask

the firm and RA to submit information based on which it was taken.Case is deferred to 06.07.2015.

Party Name:CARL ZEISS
INDIA(BANGALORE)PVT.LTD,

No/Date:4/80-

／

ゝ
ヽ

１

、
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No.:19/19/80… ALC2/2014 Party Name:DRESSER‐RAND
IINDIA PRIVATE LIMITED

File

:03/94/040/00488/AM15/

The Committee noted that the firm has sought time to furnish reply to the DIPP deficiency

and decided to grant time to send reply and decided to issue final reminder to the firm to

reply.Case is deferred to 06.07.2015.

No.:2/22/80‐ ALC2/2014 No/Date:4/80-

15

No。 :2/19/80‐ALC2/2014

No/Date:4/80‐

5

1器品泥5α0043αAMW‐
~~

The Committee decided to ratify the norms based on the recommendation of DHI U.O.
No. 3(62)/13-TSW (Byl96 dated 28.04.2015 (copy to be sent to firm and RA).F

may take further action accordingly.

Name:GEA ECOFLEX

蛛簾

No.:20/19/80‐ ALC2/2014
PVT.LTD
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HQ File~~~~~~~一―
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1面雨正
~~~~~～~― ―

IE肩
:01/80/050/00454/AM15/       103/94/040/00415/AM15/       105.09.2014              1

Decision:The Committee decided to rttectthe casc as the Arm has not replied to the DIPP deiciency

letter issued to thern on 09.02.2015, E― ma‖  on ll.02.2015, reminder dated 20.03.2015, E―mail

24.03.2015 and flnal rcnlindcr dated 08.05.2015 and E― ma‖ ll.05.2015、vith direction to the flini to

ipay applicable custom duty with interest for EODC.
.RA may take necessary action accordingly.

剛
~

Decision: The Committee noted that the firm vide E-mail dated 2l .05.2015 has

the above mentioned AA has been cancelled and decided to close the case.

RA may take necessary action accordingly.

iCase No.:36/19/80‐ ALC2/2014 Party Name:LARSEN&
TOUBRO LIMITED 孵声

而 Status:
Deferred

Lic No/Date:0310788988

10.092014

Defer
Date:06.07.2015

IDecision:The Conlrnittee noted that reply ofthe flrrYl dated 19.05.2015 has been sentto DIPP

lon 25.05.2015 for comments.
‐Case is deferred to 06.07.2015.

l:01 /80/050/0 04441 Al/.lsl ' :07 1241040100203/AM 1 5/ '17 .09.2014

Decision: The Committee decided to reject the case as the firm has not replied to the DEIT

deficiency letter sent to them on 19.01 .2015, reminder dated 20.03.2015 and final reminder dated

08.05.2015, E-mail dated 11.05.2015 with direction to the firm to pay applicable custom duty with

linterest for EODC.

RA may take necessary action accordingly.
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レ
Decision: The Committee decided to ratify the norms based on the recommendation of DIPP ID 

',

,Note No.1216012015-TSW/57 dated 28.05.2015 as under:-
, i l. Description of import item at Sl. No. 19 may be modified as "(low RTtrict Tube(FRT)"

is Xr\ t

Name:TEXMACO UGL
PRIVATE LIMITED.

1器航5γ0054″AMy



2. lmport items at Sl. No. LL, 25,29 to 31, 75, 86,93 to 102, 7tO, 714, 120 & 121 may be

allowed as per packing policy.

3. Quantities of import items at Sl. No. 35 & 37 may be allowed as 1.02 mtr./mtr. content in

the export item.
4. Quantities of import items at Sl. No. 52 & 64 may be allowed as on net to net basis instead of

2%wastage claimed by the firm.
5. Quantity of import item at Sl. No. 85 may be allowed as on net to net basis.

5. Quantities of rest of import items may be allowed on net to net basis with accountability
clause instead of 2% wastage claimed by the firm.

RA may take further action accordingly.

iStatus:

Deferred

RLA Filc
:03/94/040/00580/AM15/

Lic.No/Date:0310789333

117.09.2014

Decision: The Committee noted that the firm has not replied to the DIPP deficiency letter sent to
hem on 20.03.2015 and E-mail dated 24.03.2015 followed by reminder dated 08.05.2015, E-mail
ated I 1.05.2015and decided to issue final reminder to the firm to furnish reply immediately.
is deferred to 06.07.2015.

::03/95/040/00507/AM15/   P2.09.2014        Date06.07.2015

ision: The Committee noted that the firm has not replied to the DIPP deficiency letter sent to
on 20.03.201 5 followed by reminder on 08.05.2015. As the firm has sought time to furnish reply,

C decided to grant time upto June, 2015.
Case is deferred to 06.07.2015.

Defer
Date:06.07.2015
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Party Name:BHARAT HEAVY
ELECTRICALS LIMITED

臨 編
RLA File
:09/24/040/00285/AM15/

猫麟F拠

:01/80/050/00520/AM15/

:01/80/050/00505/AM15/

16

Lic.No/Date:0910061021

⌒

Case No.:39/22/80‐ ALC2/2014 Party Name:GEA ECOFLEX
INDIA PVT.LTD.

No/Date:4/80‐

HQ File



Decision: The Committee noted that the firm's application has been sent to DHI on
,comments and additional information submitted by the firm has been sent to DHI on
comments and decided to await comments. Case is deferred to 06.07.2015.

I  Case No.:27/19/80¨ ALC2/2014 Party Name:SPRAYTEC

(INDIA)LTD。 ,

13.01.201ζbr~|

“

矧 詭 ri

Status:
Deferred

12爾蔦蔦冨]萬蔦
IRLA File
:05/24/040/00139/AM15/

IDefer

lDate:06.07.2015

Decision: The Committee noted that the firm has not replied to the MSME deficiency letter sent to
I them on23.02.2015, E-mail dated26.022015 followed by reminder dated 13.05.2015 and decided to

; ,issue final reminder to the firm to expedite reply. Case is deferred to 06.07.201 5.
I

「

163

貯
辮
た

'′

綺1~「
営 螺 辮

6遷

薔 麟
「

痴 :~ド
亀

…

田鳥鷺j話『lit~麒話鳳」 [財 而τ1038~「
~~~

ID".i.mnt ff,. Corritt.e Aecia"A to ratifu tt',. no.*r U^.a on the recommenaution of frfSfnm1r
lNote No. 30(40y15-ME dated 28.05.2015 (copy to be sent to firm and RA).
I

l

,RA may take further action accordingly.

ID

: ICase No。 :25/19/80‐ ALC2/2014
1661

Party Name:SHAKTIPUMPS  IMcet No/Date:4/80¨

(lNDIA)LTD.,          lALC2/2015
Status:
Deferred

「
―
壼

17

ILic.No/Date:3410040597

130.09.2014

Decision: The Committee noted that DHI has provided written comments for this case. However. NC
notedthatthefirmvideitsE-mail dated22.05.2015andletterdatednilhasinformedthattheyhave
sought some amendment in the above mentioned AA from RA and requested for deferment of the
case. Accordingly, NC decided to await amendment sheet from the RA.
'Case 

is deferred to 06.07.2015.

No.:7/19/80… ALC2/2014

鵬 品掲5∽
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Mcct No/Datc:4/80-

IALC2/2015
126.05.2015

Status:

Deferred

Decision: The Committee noted that the firm's application has been sent to DOT on 2l.ll.2Ol4
followed by reminders on 02.01.2015 and 19.03.2015 for comments and decided to send another
reminder to them to expedite comments. Case is deferred to 06.07.2015.
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続 Pa■y Name:MOTIIERSON
SUMISYSTEMS LTD.,

RLA File

:05/24/040/00301/AM15/

~:聴

『

~

ILic.No/Date:0510391465  Defer
107.10.2014             1Date:06.07:2015

|

1器航5∽047νAM″
Decision: The Committee noted that C&PC issued deficiency letter
reminder on 02.03.2015 to fumish reply. NC also noted that C&PC
25.05.2015 to the f1111l to furnish detailed inforlnation and decided to

to send reply immediately.

lCase is deferred to 06.07.2015.

to the firm on 23.12.2014 and

has again sent a reminder on
issue final reminder to the firm
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No/Date:4/80-

5

No/Date:4/80‐

The Committee decided to reject the case as the firm has not replied to the DEIT
letter issued to them on 05.01 .2015, followed by DGFT reminder dated 19.01.2015 and

reminder dated 20.03.2015 with direction to the firm to pay applicable custom duty with interest
EODC.

may take necessary action accordingly.
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巨e-mail dated 26.05.2015 has sought time to furnish reply and decided to issue reminder to the firm to
submit reply. Case is deferred to 06.07.2015.

|ICaseNo:罵雨 滝6玉LC2/2b14■l'~高価 面 蕊 AN PowEI
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171:01/80/050/00449/AM15/    1:04/24/040/00141/AM15/
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Decision: The Committee noted that the DHI deficiency letter dated 20.04.2015 has been sent to the
'firm on 08.05.2015 and by E-mail dated 11.05.2015 to furnish reply. NC also noted that firm vide its
e-mail dated 26.05.2015 has sought time to furnish reply and decided to issue reminder to the firm to
submit reply. Case is deferred to 06.07.2015.

:Deferred
|

1512 1Defer
iDate:06.07.2015

「
Party Name:IND‐ SPHINX
PRECISION LTD.,

レ60,2015

Ｆ
Ｌ
Ｆ
Ｉ

Deferred

ILic.No/Date:03 790197 Defer

＼ζ
PARVEEN SHARMA

輔   締

HQ File RLA File Lic.No/Date:2210015101 Defer
74 :otTaotoso/O04sr/AMl5 t :22t24to4otooo56tAMl5/ 10.t0.2014 Date:06.07.2015

' rDecision: The Committee noted that the firm's application has been sent to MSME on 21.1 1.2014 for
I :"om-"nts followed by reminder on I 9.03.20 1 5 and decided to remind MSME.
r ,Case is deferred to 06.07.2015.

T翻軍「
HQ File RLA File

19
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126.0s.201s

雨甍薦蕊蕊瓦蔦L~ :鷺角刷iOЮ0277AM15/
' Decision: The Committee noted that the firm has not replied to the DHI deficiency letter sent to the

firm on 19.01.2015 followed by reminder dated 30.03.2015, E-mail dated 30.03.2015 and final
reminder dated 13.05.2015, E-mail dated 21.05.2015 and decided to grant l5 days time to furnish

I rreply. Case is deferred to 06.07.2015.



:01/80/050/00489/AM15/ :03/95/040/00564/AM15/
11 
〔〕・10・ 2014                                  1】 [)ate:06.07.2015 1

lDecision: The Committee noted that the firm has not replied to the DEIT deficiency letter sent to the 
I

/reminder dtted 30.ぬ .2015,E‐ m」l dtted 17.54.2015 and indif11lH on ll.02.2015 fo1lowed b)

renlinder dated 12.05.2015,E― mail dated 21.05.2015 and decided to await reply■ oFn the flinl.

Case is deferred to 06.07.2015.

|~ ICaζ eヽ8:19/10′§b:ALё,/2di4 1」1,ヽ 1■さ:ЁёiI二 oIL     Meet No/Date:4/80‐     Status:

■         [♀ :品 器 :負Ⅳ IAKERα Lttr盤 ∵    DeLred

1 lHQ File              lRLA Flle              Lic.No/Date:05103916H IDefer
1   101/80/050/00443/AM15/      :05/23/040/00299/AM15/      16.10.2014             ‐Date:06.07.2015

1 1Decision:The Committee noted that the nllll has been asked to fumish a cenincate from the duly

i autho面 zed offlcer of Dircctorate Gcneral of Hydrocarbons,Ministry of Petroleum and Natural Gas to

l段 ∫鷺 盤 胤 fTr翼 誡 翼 聯 l:「:黒 肝
deum operations宙de Ltter tted 20062∝ 4 The
l for the necessary document.

: IThe Committec also notcd that M/s GE Indian lndustrial Private Ltd.was issued an AA No.

1763H0060945 dated 30.10.2013 for supply of goods in conncction whh petroleum operations.In this

1 lregard,the nIIn was requested to produce an Essentiality Ccrtincate issued by the Directorate General

10fHydrocarbons.The Committee noticed that the nI11l has produced the requisite certincate issued by

ithe Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this positionjt.
lshould be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on 

I| ".'
102.01.2015 asking them to furnish requisite DGHC Certificate. 

I
rTL^ 

^^--:.3^^ 
f..JL^- -^.^) .L^. rL^ C..^ L^^ ^..L-!g^l -^--^^^-+^+l^-^ f^- ^^+^!- A 1.,^-^^,The Committee further noted that the■ 111l has submitted representations for certain Advancel

Authorization requesting that they may be granted waiver from submission ofthe requisite certincate.1

The Committec also noted that these representations were forwarded to Policy VI Sec」 on of the

lDGFT fortaking up the matter with TRU,D/o Revenuc,Ministry of Finance.            |
Case is deferred to 06.07.2015.                                    1

IMeetNo/Datc4/80-
IALC2/2015

,6.05.2015
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78 
Decision: The Committee decided to ratify the norms based on the recommendation of DIPP ID
,Note No. 12160/2015-TSW78 dated 28.05.2015 as under:-
I 1. Total net of export products may be specified as 61.971 MT.i, Z. Quantities of import items at Sl. No. Lto 4,8 to 10 & 12 may be allowed on net to net basis,i with accountability clause. A - \ I

istatus:
lapproved
I
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3. Word〃 Relevant″ may be prefixed with the description ofimportitems at SI.No.5& 11.    :

4. Quantたy ofimport tem at Sl.No.5 may be allowed as applied fori.e.1428 Kgs.inclusive ofi

1    0.5%wastage as claimed by the lrm.                            :
1  5. Quantky ofimportた em at SI.No.6 may be allowed as l.02 Kgs./Kg.cOntent in the exporti

l    prOduct as claimed by the lrm.                               :
1 6。 Word″ namew′ Sde PaneL Suppott bar′ control panel PPG′ Front Panel clip′ Upper hinge′

|

1 露∵潔
~‖

臨∬糧器tド‖『写蹴1選結liギ胤,∬:i:淵重
eS:町
lg職:::|

Nos.) on net to net basis.

7. Quantity of import item at Sl. No. 11 may be allowed asL7t5 Kgs. as

in the export product as claimed by the firm
1.02 Kgs./Kg.cOntenti

」
,Status:
Approved

179

IRA maytake m■ her ac● on accordingly.
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|:01/80/050/00535/AM15/

iDecision: The Committee decided to ratifu the norms based on the recommendation of DIPP ID
lNote No. 1216012015-TSW79 dated 28.05.2015 as under:-

, t. Quantity of export item may be specified as 56450 Nos.(50805 Kgs.)

, 2. Word "Relevant" may be prefixed with the description of import items at Sl. Nos. 1, 2 & 3.
i g. Taking clue from SION C-1175, quantity of import item at Sl. No. 1 may be allowed as 1.01

Kgs./Kg. content in the export products.
4. Quantity of import item at Sl. No. 2 may be allowed as 1.01 Kgs./Kg. content in the export

products as claimed by the firm.

1  5.     丁aking clue from S:()NC-1175′ quantity ofimport itenn at Sl.No.3 may bea‖ owed as l.02

1       Kgs./Kg.cOntentin the export products.

1  6.   Quantity ofimportitem at SI.No.4 may be allowed upto O.5%of FOB value of export as

i      perS10N C‐ 1175.

1 7.  lmpOrtitem at Si.No.5 may be allowed on netto net basis with accountabllky clause.

|

IRA may take funher ac」 on accordingly.

澁 話1:蔦1'~~1蔦脇蕊蔦i蔦1蕊 ; 肝蕊P耐
Decision: The Committee decided to ratify the norms based on the recommendation of DIPP ID
Note No. 1216012015-TSW/80 dated 28.05.2015 as under:-

1.. Word "Relevant" may be prefixed with the description of import items at Sl. Nos. 1,2 &3.
2. Taking clue from SION C-1175, quantity of import item at Sl. No. 1 may be allowed as 1.01

Kgs./Kg. content in the export products.
■ mmm河 h"面掟m試・ m… eal10WedattЮ  wheeXpOnj
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Dv. Director Genei'al
Directorale General of ForeignTrade
Ministrv of Commerce & lndustry

Udyo'g Brfawan, New Delhi-11



products as claimed by the firm.
4. Taking clue from SION C-1175, quantity of import item at Sl. No. 3 may be allowed as 1.02

Kgs./Kg. content in the export products.

8. Quantity of import item at Sl. No. 4 may be allowed upto 0.5% of FOB value of export

as per SION C-1175.

9. lmport item at Sl. No. 5 may be allowed on net to net basis with accountability clause.

RA may take further action accordingly.
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‐RLA File

107/24/040/00263/AM15/
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Status:
Deferred

IDefer

:Date:06.07.2015

has been sentto MSME on 12.02.2015

:Date106.07.2015

Lic.No/Date:0710106920
10.11.2014

|                           |                           |ん V・ V‐ 7・ 4Viυ               l

l器航5υ095Bハmi下
~鷺
角刷:α0035ツAmy  ttα 05Ю3"9543鳶ぉ6Ю■2∝ 5

: The Committee noted that the firm has provided requisite information to the C&PC vide
etter dated 03.04.2015 for comments and reminder has been issued to them on 18.05.2015 to expedite

Case is deferred to 06.07.2015.

Case No。 :2/25/80-ALC2/2014 Party Name:UNIRAY
IMEDICAL LLP

84
1器航5υ0060νAMW

RLA File
:03/95/040/00643/AM15/

PARVEEN SHARMA

哨静翻締
22

The Committee noted that the firm's application has been sent to C&PC on27.02.2015
by a consolidated reminder dated 18.05.2015 and reminder has been issued to them on

18.05.2015 to expedite comments. Case is deferred to 06.07.2015.

No/Date:4/80‐

5



~巨
面 而 3画面 面 而 7

|

― Status:
Deferred

冊
∝Ю訓西

3鮨お6J洲 515  1.
RLA File

:05/24/040/00367/AM15/

Decision: The Committee noted that the firm's application has been sent to C&PC on27.02.2015
,followed by a consolidated reminder dated 18.05.2015 and decided to await comments.
,Case is deferred to 06.07.201 5.

||

「
|

iCase No.:50/22/80‐ ALC2/2014 Party Name:AYAAPPA CNC  Meet No/Date:4/80-

「VTLT2 ALC2/2015
26.05.2015

Party Name:GODREJ&

IBOYCE MFG.CO.LTD。 ,

,Status:
Approved

RA may take inher action accordingly.
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IHQ File              RLA File             Lic.No/Date:0710106964 1
:01/80/050/00531/AM15/      :07/24/040/00277/AM15/       13.11.2014

1Decision:It is observed while issuing the Advance Authorization Export/1mportitems mentioned is

86 Aircrai Components.List of Components howcvcr,has not bccn attached along with AA.Applicant
lhas supplied Hst of Aircrai Components which are to be export / import items in the advance
lauthorization.MSME has calculated the requirement of inputs quantities based on this list of Aircra■
IComponents.Hence this list may be added by RA as a part of detailed exportitems.The Committee

ldeCidCd tO radfy the nolllls baSed on the rccommcndadon of MSME UO Note No.30(39)/15-ME
datcd 27.05.2015(copy tO bC Scntto nrm and RA).

I lDecision: The Committee decided to ratifu the norms based on the recommendation of DHI vide UO 
I

i l*" 3(24)115-TSw (Byz0sl dated 01.05.2015 (copy to be sent to firm and RA). 
i; | 

* onrinn ^^^^-ni-^l., ii rRA may take further action accordingly. 
I
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匝1/80/050/00610/AM15/ 5/AM15/~~~~118.11.2014 lDate:06.07.2015

Decision: The Committee noted that DIPP vide its Note No. l2l23l2Ol5-TSW/ltq Jated 03.03.2015

have fumished the written comments. The Committee further noted that the firm has been asked to
ifumish a certificate from the duly authorized officer of Directorate General of Hydrocarbons, Ministry

,of Petroleum and Natural Gas to the effect that the said goods are required for petroleum operations.

tCase is deferred to 06.07.201 5.

HQ File

:01/80/050/00545/AM15/

RLA File

103/94/040/00714/AM15/

警聴認藩語
…
標認F稀
~1琴
洋
~

圏辮“
Ю791228「

190
19.05.2015 has

and decided to
ibecision : The Committee noted that RA, Mumbai vide its e-mail dated
linformed that the above mentioned AA has been issued on Net to Net basis
I

lclose the case.

I

IRA may take further action accordingly.

Case No.:37/22/80-ALC2/2014 Party Name:B10‐ TECH
VISION CARE PVT.LTD

|:l:i::::i:|::'I:FZ'115:

Status:
Deferred

剣1臨鳳 扁 階∬器
α囲∝
"舒
6B重ぉ6"2m5

ision : The Committee noted that the firm's application has

19.03.2015 and reminder has beenllowed by reminder dated
.pedite comments.
is deferred to 06.07.2015.

Status:
Deferred

1蕩蕊蕊蕊丁
~諸
∬鼎α囲∞団2HQ File

:01/80/050/00539/AM15/

Decision : The Committee noted thatthe firm's reply dated 08.04.2015 has been sent to MSME on
13.04.2015. However, MSME representative present in the meeting has informed that the reply is
incomplete. Therefore, NC decided to issue a reminder to the firm on 08.05.2015 to provide required
and proper i nformation immediately.
is deferred to 06.07.2015.

been sent to C&PC on 13.01.2015

issued to them on 18.05.2015 to

HQ File Defer
Date:06.072015

92

,Case No.:59/22/80-ALC2/2014 Party Name:KYOCERA CTC  IMeet No/Date:4/80‐
PRECISION T00LS PRIVATE IALC2/2015

1               :LIMITED          i26.05.2015       1

,Case No.:59/22/80-ALC2/2014 Party Name:KYOCERA CTC  IMeet No/Date:4/80‐      Status:
PRECISION T00LS PRIVATE IALC2/2015         Deferred

RLA File

:02/24/040/00168/AM15/ B脂お“
枷5

has been sent to MSME on
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No.:58/22/80-ALC2/2014 Name:KYOCERA CTC
PRECISION T00LS PRIVATE
LIMITED
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i lt"*mpl.t.. Th.; to the firm on 08.05。2015 to provide
and proper information immedi ately.
Calg is deferred to 06:07:2015

Status:
Deferred

PartyName: MARINE
FRONTIERS PVT.LTD.

7ツAM15/

rDecision: The Committee noted that the firm has not replied to the MSME deficiency letter sent to
ithe firm on 12.05.2015 and decided to issue a reminder to the firm to furnish reply. Case is deferred to
loo.oz.zot s.

Decision : The Committee decided to ratify the norms based on the recommendation of DIPP ID
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,reply dated 08.04.2015 has been sentto MSME onlDecision : The Committee noted that the firm's reply dated 08.04.2015 has been sent to MSME on

113.04.2015. However, MSME representative present in the meeting has informed that the reply is
iincomplete. Therefore, NC decided to issue a reminder to the firm on 08.05.2015 to provide required
land proper information immediately.
iCase is deferred to 06.07.2015.
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HQ File -- RLA l.il. ,Li.N"/D"t.tr210205200 D"f*
:01/80/050/00542/AM15l :02/24/0401001671AM!51 20.11.2014 :Date:06.07.2015l

g5

'Decision : The Committee noted that the firm's reply dated 08.04.2015 has been sent to MSME on
,13.04.2015. However, MSME representative present in the meeting has informed that the reply is;

No.:61/22/80‐ ALC2/2014 Name:KYOCERA CTC No/Date14/80-

IPRECIS10N T00LS PRIVATE

:01/80/050/00508/AM15/       :05/23/040/00364/AM15/

No.12/60/2015-TSW/97 dated 28.05.2015 as under:‐

clue from SION C-814, Advance Authorization may be ratified as under:

1. Quantitiesof importitemsatSl.No. 1,2,3 &5maybeallowedonnettonetbasiswith
accountability clause.

"---*t-'
014 iParty Name:LLOYD ELECTRIC lMeet No/Date:4/80-

la nNcc.lrn. iALcz/2ots
Ii i26.0s.201s



products.
3. Quantity of import item at Sl. No. 6 may be allowed as

products.

content in the export

4. Quantity of import item at Sl. No. 7 may be allowed as 1.02 Kgs./Kg. content in the export
products as claimed by the firm.

RA may take further action accordingly.

~~lё
iStNo.:23/22/801へ LC2/2014
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Decision : The Committee decided to ratiff the norms based on the recommendation of DIPP ID
No.12/60/2015¨ TSW/99 dated 28.05.2015 as under:―

1. Word "Finned Heat Exchangers for Fan Coil Unit" may be added with the description of export
items at Sl. No. I to 3.

2. Word "Finned Heat Exchangers for Air Handling Unit" may be added with the description of
export items at Sl. No. 4 to 55.

3. Quantities of export items from Sl. No. I to 55 may also be specified in Nos. as under
additiion to their we
ＳＩ
．
Ｎ。

Quantity

(In Nos.)

Sl.

No.
Quantity
(In Nos.)

Ｓｌ
．
Ｎ。

Quantity
(In Nos.)

Ｓ‐
．
Ｎ。

Quantity
(In Nos.)

1 540 1 29 1 43 う
４

2 450 6 1 30 1 44 2

360 7 9 1 45 1

4 1 8 32 1 46 1

1 9 l 1 47 1

6 1 20 2 34 1 ,8 1

26 ヽ

―
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1.

2.

3.

4.

sion : The Committee decided to ratify the norms based on the recommendation of DIPP ID
No. 121601201 5-TSW98 dated 28.05.201 5 as under:-

clue from SION C-548, Advance Authorisation may be ratified as under:

Quantities of import items at Sl. No. I & 3 to 6 may be allowed on net to net basis with
accountability clause.

Quantity of import item at Sl. No. 2 may be allowed as l.0l Kgs./Kg. content in the export
products.

Quantity of import item at Sl. No. 7 may be allowed as 1.02 Kgs./I(g. content in the export
products.

Quantity of import item at Sl. No. 8 may be allowed as 1.02 Kgs./Kg. content in the export
products as claimed by the firm.

may take further action accordingly.



7 2 21 1 49 1

2 22 1 36 50 2

9 1 23 1 37 2

0 9 24 1 52 1

1 1
う
Ｚ 2 39 う

ろ

う
４ 1 26 1 40 54

1 27 1 41 1

4 28 1 42

4. Taking clue from SION C-l175, quantities of import items at Sl. No. 1,3 & 5 may be allowed
as 1.01 Kgs./Kg. content in the export products at Sl. No. 1,2 & 3 respectively.

5. Quantities of import items at Sl. No. 2,4, & 6 may also be specified as 1080 Nos., 900 Nos.
720 Nos. respectively and may be allowed on net to net basis with accountability clause

; export items at Sl. No. 1,2 & 3 respectively.
I 6. Taking clue from SION C- I 175, quantities of import items

, u. 1.01 Kgs./Kg. content in the export products at Sl. No. 4
I

iRe rnuy take further action accordingly.

＆

ｉｎ

at Sl. No. 7 to 58 may be allowed
to 55 respectively.

.Case No.:20/25/80-ALC2/2014 Party Name:LARSEN&
|  |                ITOmRO LIMITED||     「咄ROLⅢ冊D
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,Decision: The Committee noted that the firm has not replied to the DIPP deficiency letter sent to

'them on 20.03.2015 followed by reminder on 08.05.2015. As the firm has sought time to furnish

reply, NC decided to remind the firm to furnish the deficient information.
tCase is deferred to 06.07.201 5.

――
|

Status:
Deferred

IDefer
‐Date106.07.2015

15.01.2015

to expedite

Ю2附蕊蕊ふ諦
~~豫

:蕊諦蔦」
…
囲漱戸
而百需蔦現I

Name:DEE No/Date:4/80‐

ENGINEERS ALC2/2015

iDecision : The Committee decided to ratifu the norms based on the recommendation of DHI vide
jt.O. Note No. Nil dated 26.05.2015 (copy to be sent to firm and RA).
i

RA may take further action accordingly.
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‐Case No.:16/22/80‐ ALC2/2014 Party Name:VITROMED
HEALTHCARE

Meet No/Date:4/80¨

ALC2/2015
26.05.2015

Lic.No/Date:0510392132
25.11.2014

Defer
Date:06.07.2015:01/80/050/00497/AM15/

RLA File

:05/24/040/00370/AMi5/

Decision: The Committee noted that the firm's application has

followed reminder on 30.03.2015 for comments and reminder
expedite comments. Case is defened to 06.07.2015.

been sent to C&PC on 15.01.2015
has been issued on 18.05.2015 to
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Case No.:17/22/80‐ ALC2/2014 Meet No/Date:4/80‐

ALC2/2015
26.05.2015

麗糀υ∞"7Am夕
sion : The Committee decided to ratify the norms based on the recommendation of DIPP ID
No. 121601201 5-TSW104 dated 28.05.201 5 as under:-

t. Following may be suffixed with the description of export items
"(a) Condenser Coil(BSH)-1,20,000 Nos. -190080 Kgs.,

(b) Condenser Coil (Blissfield)-40O Nos. -938.8 Kgs. &
(c)Condenser Coil (Cancoil)- 400 Nos. -1252 Kgs."

2. Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. 1to 3.

3. Quantity of import item at Sl. No. 1 may be allowed as 1.01 Kgs./Kg. content in the export
products as per SION C-1175.

4. Quantity of import item at Sl. No. 2 may be allowed as 1.02 Kgs./Kg. content in the export
products as per SION C-1175.

5. Quantity of import item at Sl. No. 3 may be allowed as 1.02 Kgs./Kg. content in the export
products at Sl. No. (b) above.

6. lmport item at Sl. No. 4 may be allowed upto 0.5 % of FOB value of export products as per
sroN c-1175.

RA may take further action accordingly.

Decision: The Committee noted that the firm's application has been sent to C&PC on
followed reminder on 30.03.2015 for comments and reminder has been issued to them on
ito expedite comments. Case is deferred to 06.07.201 5.

Status:
Deferred

Defer
Date:06.07.2015

15.01.2015

18.05.2015
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Decision: The Committee noted that the firm has not replied to the C&PC deficiency letter dated
02.03.2015 directly sent to them. DGFT reminder was issued to firm on 08.05.2015 and NC decided
to send final reminder to the firm to furnish reply immediately.
Case is deferred to 06.07.2015.
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tDecision: The Committee noted ihat
25.05.2015 for comments.

the firm's reply dated 20.05.2015 has been sent to C&PC on

ICase is deferred to 06.07.2015.

,Case No.:21/22/80‐ ALC2/2014 Party Name:LUMINOUS   IMeet No/Date:4/80‐
IWATER TECHNOLOGIES  IALC2/2015

Status:
Deferred

I                   PVTLTD

“   戸
~鵬

ち慌∽∞編 声
~閉
盟雨耐

lze.os.zots

Defer
Date:06.07.2015

:Decision:The Committee noted that the flrrn's reply has been received and is being sentto DIPP for

lcomrnents.

ICaSe iS deferred to 06.07.2015.

20o/o recovery from scrap.
|

No.:31/22180 -ALC2l20l4 Party Name:LUMINOUS IMeet No/Date14/80‐

ALC2/2015
,26.05.2015

IDate:06.07.2015

sion : The Committee decided to ratify the norms based on the recommendation of DIPP ID
No.1216012015-TSWI l0 dated 28.05.2015 as under:-

1. Net empty weights of export items at Sl. No. L & 2 may be specified as 191 MT & 209.2

MT respectively.
2. Quantity of import item at Sl. No. 1 may be allowed as 4 Nos. on net to net basis. Duty free

weight of this item may be allowed as 38924 Kgs. inclusive of 38.3 % wastage after taking

DЮ山鷺留罫:富辞跳配nTttdeM躙管騒肥T(苺鼎電』書聞P

耐¨ ¨ 加41祠
柵 焉
YI濶 拠

1

IRLAnに  ~~~~~~~丁 面 高′面 罰 5

:05/23/040/00371/AM15/      ‐26.11.2014

HQ Fib          RLA Fib  ~~~~~~~ltiし :｀6/Dic0516392154
:01/80/050/00533/AM15/      :05/23/040/00371/AM15/      ‐26.



3. Quantity of import item at Sl. No. 2 may be allowed as 12 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 33552 Kgs. inclusive of 4.87 %
wastage.

4. Quantity of import item at Sl. No. 3 may be allowed as 4 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 35990 Kgs. inclusive of 4.17 %
wastage.

5.

6.

7.

8.

Word "Relevant" may be prefixed with the description of import items at Sl. No. 4 & 5.

Quantity of import item at Sl. No. 4 may be allowed as 175388 Kgs. (147239 Meters)
inclusive of 2 % wastage.

Quantity of import item at Sl. No. 5 may be allowed as 1.0417 Kgs/Kg. content in the export
products as claimed by the firm.
Quantities of import items at Sl. No. 6,7 ,8 & 9 (Welding consumables) may be allowed as
applied for i.e 110 K1s.,7274 Kgs., 1258 Kgs. & 1258 Kgs. respectively.

RA may take further action accordingly.

IMcct No/Date:4/80‐

1席盤F  P昴劇
ILお.No/Dttα 0310791483 Detr

隣riろ品 IDate:06.07.2015

letter has been sent to firm on 12.05.2015 to

"“

iζi品 :十五
`ё

もhふ薇
``誌

:き8‐ lhat thei石;:五

`輌

icali品五五:beLA:LAi t6
iand decided to a、 vait colninents.Case is defelTed to 06.07.2015.

DRDO on 17.03.2015

H3冊 薦 νAmy 閉 璃 薦 蕊 y―
丁
騰淵
α剛o39220「
~~¬

1瓦
=ξ
語葛死続 高温雨面百語i品ξbased on thξπ温 稿扁高而瓢薦
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lu.o. 

No. 3(23y15-TSw (Byl86 dated,Z7.04.2015 (copy to be sent to firm and RA).
I

IRA may take further action accordingly.

「F赫
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AM15/

reply.
is deferred to 06.07.2015.

No。 :16/25/80‐ ALC2/2014

File 10791484
.11.2014 .2015

No/Date:4/80‐



1器航5∽060νAMy        ~~ 1語膏獄p161了 IDefcrlDate:06.07.2015
〕IPP deflciency letter sent by E‐

lmai1 0n 30.03.2015 which was also issued by hand on 31.03.2015 followed by reminder oni
113.05.2015,c¨ mai1 21.05.2015 and decided to await reply.                       :

||
iCase is deferred to 06.07.2015。

|

IHQFile              lRLAFile
115'01/80/050/00526/AM15/

IKLA「 lle

l:04/24/040/00231/AM15/
|

謂蕊蕊蔦
IRLA File

■04/24/040/00233/AM15/ 匿湧需
面而59847

Status:
Deferred

Defer
Date:06.07.2015

1/22/80‐ALC2/2014 Pary Na轟再而壺DOM~~~面高雨o/D品:裏正
~

:冊冨
℃PЩVATE  I錯

r盤ピ

H8:

iDecision: The Committee noted that the firm's reply dated 30.04.2015 has been sent to C&PC on

i08.05.2015 
for comments and decided to await comments.

I
l,

iCase is deferred to 06.07.2015.

c.No/Date:0310791748 1
.12.2014     1

T¨ALC2/201戸  蘇ITRACTORPARTSPVT.LTE

further action accordingly.

[l,rc;Ms2s/8o-ALCil:,nn Party Name:

No。 :45/22/80‐ ALC2/2014 Name:FREEDOM No/Date:4/80‐

5

15

The Committee decided to ratify the norms based on the recommendation of DIT vide
No.l7 (2)12015-IPHW dated 16.04.2015 (copy to be sent to firm and RA).

may take further action accordingly.

No.:1/25/80‐ ALC2/2014 Name:STERLITE
LTD

０８４Ｄａ

‐５
Ｗ
獅



「 剛
Lic.No/Date:0310791730

0512.2014

: The Committee decided to ratiff the norms based on the recommendation of MSME vide

.O.No.30(232)/14‐ /ME dated 28.05.2015(copy tO be sentto■ rln and RA).

RA may take further action accordingly.

ALC2/2015
26.05.2015

Decision:The Comm■ tee decided to ratitt the nOrms based on the recommendation ofMSME宙 de

U.0.No.30(232)/14‐ /ME dtted 28.05.2015(copy tO be sentto■ m and RA).

RA rnay take nirther action accordingly.

Status:繭~辮
∬ζ器3

HQ File

:01/80/050/00609/AM15/

Decision: The Committee noted that firm's application has been sent to MSME on

12.02.2015 for comments and decided to remind the MSME to expedite comments. Case is

ferred to 06.07.2015.

跳ち鵬υ醜ヾ
~~  3鳶

缶は知5

1柵 凝 kIAGEAND
ITRACTOR PARTS PVT.LTD.

Lic.No/Date:0310791731

05.12.2014

一  ―

つ
４

Lic.No/Date:3410040816 1Defer
18.12.2014

ision: The Committee noted that firm's application has been sent to MSME on
12.02.2015 for comments and decided to issue reminder to expedite comments.
is deferred to 06。 07.2015。

器お。υoo“塾my l跳ち昴:υ0023αAmy~

F赫赫剛鶉5
HQ File

:01/80/050/00614/AM15/

RLA File

:34/24/040/00235/AM15/

ALC2/2015
26.05.2015

Lic.No/Datei3410040815

1812.2014

Decision: The Committee noted that firm's application has been sent to
12.02.2015 for comments and decided to issue reminder to expedite comments.

123

ase is deferred to 06.07.2015.

MSME on

AM15/

File

AM15/

No.:13ノ 25/80‐ALC2/2014 No/Date:4/80‐

.2015

Mcet No/Date:4/80-

PARVEEN SHARMA
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Party Name:SARA SAE
PRIVATE LIヽ 41TED

IRLA File

:61/24/040/00089/AM15/

性き棚TC″
絡 Status:

Deferred
P6.05.2015     1

1需願
繭面

B鳶お6.07.2015
IDecision:The Committee noted that flrm's application has been sentto DHI on 22.05.2015

ifor commcnts.

iCase is deferred to 06.07.2015。

Decision: The Committee noted that the DHI deficiency letter has been sent to firm on 24.04.2015 and
decided to issue a reminder to firm to expedite reply.
Case is deferred to 06.07.2015

Decision : The Committee noted that the firm has been requested vide letter dated 15.09.2014 and

02.01.2015 to submit the requisite certificate from the Directorate General of Hydrocarbons, which has

not yet been received. The Committee further noted that firm has informed that they are arranging DGHC
certificate and decided to await reply from the firm.
Case is deferred to 06.07.2015.

Decision: The Committee noted that the firm's reply dated 08.04.2015 has been sent to DIPP on

13.04.2015 for comments and also asked the firm to submit the requisite certificate from the Directorate

General of Hydrocarbons. However, representative of DIPP present in the meeting informed that the

norrns in this case have already been finalized and now the matter pertains to requisite certificate from
Directorate General of Hydro Carbon and therefore, no comments are due from them. NC decided to
issue Final reminder to the firm to provide DGHC certificate immediately.
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‐
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SI.No.104

Case No.A-01 M/s.   LMT

(India)PⅥ o Ltd.,

HQF.No.01/80/162/00357/AM15/DES.I Lico No.&date

Meeting No.04/16 RA.F.No.31/83/039/00003/AM15 3110065131

dt.09.12.2014Date:26.05.2015 Ratification of norrns under Para

a.24A(a) (iv) for annual requirement.

SI・ No.105

Case No.A/R-61 M/s.   United

Drilling  Toois

Ltd.,Delhi

HQF.No.01/80/050/00397/AM10/DES.I Lic.No.&date

Meeting No.04/16 RA.F.No.05/24/040/00318/AM10 0510249707

dt.22.09.2009Date:26.05.2015 Revision of norms

S.No.106

Case No.A/R-49 M/s. Larsen

&Toubro Ltd.,

Mumbai

HQF.No.01/80/050/00245/AMl1/DES.I Lic.No.&date

Meeting No.04/16 RA.F.No.03/95/040/00712/AM10 0310557677

dt.29.01.2010Date:26.05.2015 Amendment in quantities / addition of
additional import items

Casc is dcfcrrcd to 06.07.2015.
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S.No.107

Casc No.A/R‐35 M/s.Life Long

lndia     Ltd.,

Gurgaon

HQF.No.01/80/050/00482/AM09/DES.I Lic. No.&date

Meeting No.04/16 RA.F.No.05/24/040/00099/AM09 0510222158

dt.13.06.2008Date:26.05。 2015 Description of import item not

mentioned in billof Entry

Decision: The Committee decided to reject the case as the firm has not replied to the DHI deficiency

letter issued to them on 20.10.2014, reminder dated 02.01.2015 and final reminder dated 20.03.2015 with
direction to the firm to pay applicable custom duty with interest for EODC.

RA may take necessary action accordingly.

Decision: The Committee noted that firm's reply dated 13.04.2015 has been sent to DIPP on

01.05.2015 and it was decided to discuss this case with the firm's representative during persona

hearing in another case at Sl.No.27 of this agenda.

Case is deferred to 06.07.2015.

Decision: The Committee decided to revise/amend the norrns for AA No.0301403017 dated 10.09.2006
based on the recommendation of DIPP ID Note No. 1216012015-TSW94(1)-AR dated 28.05.2015 as

under:-

l. As firm has actually imported forgings/Flanges covered in import item at Sl. No. 6 in raw
condition i.e. without machining and drilling, its quantity may be allowed 64 Nos. on net to net
basis. Duty free weight of this item may be allowed as 263818 Kgs. inclusive of 20 o/o wastage
after taking 20 Yo recovery from scrap.

2. For revision in the quantity of import item at Sl. No. 12 to 14 (Welding consumables) firm may
be asked to furnish information in respect of Sl. No. 14 of Standard Deficiency Format.

S.No.108

Case No.A/R-93 M/s. Gas Tech

Engineering

(India) Pvt. Ltd.,

Faridabad

HQF.No.01/80/050/00575/AM13/DES.I Lico No.&date

Meeting No.04/16 RA.F.No.05/23/040/00447/AM13 0510345184

dt.07.02.2013Date:26.05.2015 Request for revision of norms

S.No.109

Casc No.A/R-94 M/s. GodreJ

&Boyce Mfg.
Co.    Ltd.,

ⅣIumbai

HQF.No.01/80/050/00818/AM10/DES

・ I

Lic.No.&date

Meeting No.04/16 RA.F.No.03/94/040/00738/AM07

RA.F.No.03/94/040/012188/AM08

RA.F.No.03/94/040/00189/AM09

RA.F.No.03/94/040/00717/AM09

RA.F.No.03/94/040/01010/AM10

RA.F.No.03/94/040/01334/AM08

6)0310403017
dt.10.09.2006

(五)0310465595
dt.19.03.2008

(i五 )0310472348
dt.29.05.2008

(iv)0310492142
dt.27.10.2008

(v)0310561529
dt.23.02.2010

(vi)0310466996
dt.02.04.2008

Date:26.05.2015 Request for revision/amendment of
norlns
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The Committee decided to revise/amend the norms for AA No. 0310465595 dt.19.03.2008 based on
the recommendation of DIPP ID Note No. 12160/2015-TSW94(2)-AR dated 28.05.2015 as under:-

l. Net empty weight of each export item at Sl. No. 1,2 & 3 may be modified as 26.02MT.
2. Net empty weight of each export item at Sl. No. 4,5 & 6 may be modified as 86.4 MT.
3. Net empty weight of export item at Sl. No. 7 may be modified as 53.1 MT.
4. Net empty weight of each export item at Sl. No. 8, 9 & l0 may be modified as 81.106 MT.
5. Net empty weight of each export item at Sl. No. ll,12 & l3 may be modified as 85.5 MT.

The Committee decided to revise/amend the norrns for AA No. 0310472348 dt.29.05.2008 based on
the recommendation of DIPP ID Note No. 1216012015-TSW94(3)-AR dated 28.05.2015 as under:-

l. As firm has actually imported forgings/Flanges covered in import item at Sl. No. 5 in raw condition
i.e. without machining and drilling, its quantity may be allowed 39 Nos. on net to net basis. Duty
free weight of this item may be allowed as 44777 Kgs. as 2.36 Kg.lKg. content in the export items
after taking 20 oh recovery from scrap.

The Committee decided that as the firm has withdrawn their representation vide their letter dated
24102/2075, case may be treated as closed.

The Committee decided to revise/amend the norrns for AA No. 0310561529 dt.23.02.2010 based on the
recommendation of DIPP ID Note No. 121601201 5-TSW/94(5)-AR dated 28.05.20 I 5 as under:-

1. Quantity of import item at Sl. No. 6 (Plates SA-387 /SA387M Gr. 22C1.2) has been allowed as

650250 Kgs. inctusive of l8 oZ wastage after 1/3'd recovery from scrap. Further, quantity of
plates required for different testing has been restricted to 2 Yo of weight of plates.

2. Quantities of Welding Consumables at Sl. No. 12 & l3 have also been allowed based on the
quantities of Steel Plates/pipes/ components to be welded

For AA No. 0310466996 dt.02.04.2008 based on the recommendation of DIPP ID Note No. 12i60l2015-
TSW94(6)-AR dated 28.05.2015, Committee decided to inform the firm as under:-

l. Quantity of import item at Sl. No. 8 may be allowed as 105947 Kgs. inclusive of 8.9 o/owastage

after taking l/3'd recovery from scrap.

2.
RA may take further action accordingly.

S.No.110

Case No.A/R‐ 106 IWs. Godrej &
Boyce Mfg. Co.

Ltd., Mumbai

HQF.No.01/80/050/00516/AM14/DE

S.I

Lic.No.&date

Meeting No.04/16 RA.F.No.03/94/040/00787/AM14 0310764594

dt.06.01.2014Date:26.05.2015 Request for change of Net Weight in

ratification of norms for export item

at sl. Nos. 4,5, I I and 12 of norms

Decision: The Committee noted that as per recommendation of DIPP vide ID Note No. 12/6012015-

TSWI06-AR dated 28.05.2015 and decided to amend the norms in respect of S.No.8 as mentioned
hereunder and ask the firm to fumish the following information for the export items at S.No.4,5,ll &t2- 

&r\,
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1. Typographical error may be corrected in respect of import item at Sl. No. 8 and its quantity may

be allowed as 360850 Kgs. (388961 Meters) inclusive of 3 % wastage and restricting the quantity

ofspares to2o/o.
2. For reduction in weights of export items at Sl. No. 4, 5,ll & 12, firm may be asked to submit the

following information :

(i) Information in respect of Sl. No. 3, 4, 5, I I & 14 of Standard Deficiency Format-export

product wise for export items at Sl. No. I to l5.(Firm vide their letter dated 23.04.2015 have

submitted information for export items at Sl. No. 4, 5, l1 & 12 only)

Case is deferred to 06.07.2015.

Decision: This case was examined by Norms Committee. DIPP representative has informed that

this is a case of Annual Advance Authorization and the firm has not submitted details of import

/export items. No norms can be fixbd in the absence of exporUimport items. Hence, the case is

closed by NC. Applicant is advised to submit complete details of export i import items along

with quantity of export /import items. On receipt of this information the case will be examined

further. In the meantime RA is also advised to ask the firm to submit the data to take further

necessary action.

RA may take further action accordingly.

S.No.111

Case No.A/R-107 M/s.  Pneumax
Pncumatic   lndia

Pvt.Ltd.,

HQF.No.01/80/162/00228/AM15/DES.I Lic.No.&
date

Meeting No.04/16 RA.F.No.05/24/00039/00001/AM15 0510387177

dt.22.05.2014Date:26.05.2015 Request for ratification of norms

S.No.112

Case No.A/R‐ 109 M/s.    ISGEC
Hcavy Engineering

Ltd.,Yamunanagar

HQF.No.01/80/050/00166/AM15/DE

S.I

Lic.No.&date

Meeting No.04/16 RA.FoNo.05/23/040/00002/AM15 0510384967

dt.25.04.2014Date:26.05.2015 Request for revision of norms

Decision: The Committee noted that DIPP Deficiency letter

20-01.2015 and as requested by the firm it has again been sent

on I 1.05.2015 to fumish reply immediately.

Case is deferred to 06.07.2015.

was earlier sent to the firm on

to firm on 08.05.2015 by e-mail

S.No.113

Case No.A/R-111 M/s.    ISGEC
Hcavy Engineering

Ltd.,Yamunanagar

HQFoNo.01/80/050/00165/AM15/DE

S.I

Lic.No.&datc

Meeting No.04/16 RA.F.No.05/23/040/00001/Aヽ 115 0510384966

dt.25.04.2014Date:26.05.2015 Request for revision of norms

36
ヽと`
PARVEEN SHARMA

輔轟l欄締



Decision: The Committee noted that DIPP Deficiency letter was earlier sent to the firm on
20.01.2015 and as requested by the firm it has again been sent to firm on 08.05.2015 by e-mail
on I1.05.2015 to furnish reply immediately.

Case is deferred to 06.07.2015.

Decision:Thc Committee noted that flrllrl's reply dated 23.03 2015 sentto C&PC on 07.042015

for comments

Case is dcfcrrcd to 06 07 2015

Decision: The Committee decided to reject the case as the firm has not replied to the DHI deficiency
letter issued to them on 12.02.2015, reminder dated 20.03.2015, e-mail 24.03.2015 and final reminder
dated 08.05.2015 by e-mail 11.05.2015 with direction to the firm to pay applicable custom duty with
interest for EODC.
RA may take necessary action accordingly.

S.No.l l6

Decisionl The Committee noted that DHI deficiency letter has been sent to the firm on

07.05.2015 to fumish reply.
Case is deferred to 06.07 .2015.

SNo H4
CascNo A/R114 M/s. Technoweb

Textile Engineering

P. Ltd.. Mumbai

HQF No01/80/050/00006/AM15/DE

SI

Lic No&date

Meeting No.04/16 RA F No03/95/040/00936/AM14 0310771124

dt 26 12 2013Date:26052015 Request for revision of norms

S No l15

Casc No A/R-132 M/s Echaar

Equipment's Pvt.

Ltd., Thane

HQF No01/80/050Ю 0542/AM12/DE

SI

Lic No&datc

Meeting No.04/16 RA F No03/94/040/01018/AM12 0310682257

dt 16 02 2012Datc:26052015 Request for revision ofnorms

CaseNo A/R-137 M/s. Larsen &
Toubro Ltd.,

Mumbai

HQF No01/80/050/01664/AM09/DE

SI

Lic No&datc

Meeting No.04/16 Lヽ F No03/95/040/00828/AM09 0310501993

dt 09 01 2009Datc:26052015 Request for revision/amendment of
norms

S No 117

CaseNo A/R138 M/s  L&T― MHI
Boilers Pvt  Ltd,

Mumbai

HQF No01/80/050/00815/AMH/DE

SI

Lic No&date

Meeting No.04/16 RA F No03/95/040/00824/AMll 0310610931

dt 13 01 2011Datc:26052015 Request for reduction in import and

Export weights amendment qf norms
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Decision: The Committee noted that firm's request sent to DHI on 16.01 .2015 followed by

reminder dated 19.03.2015 for comments and decided to remind DHI to expedite comments.

Case is deferred to 06.07.2015.

Decision : The Committee decided to amend the norms based on the recommendation of DIPP ID Note
No. l2160/201S-TSW/I60-AR dated 28.05.2015 as under:-

l. Quantity of import item at Sl. No. 3 may be allowed as 12 Nos. on net to net basis. Duty free
weight of this item may be allowed as 685102 Kgs. as 2.25 Kgs./Kg. content in the export item
after l3 %o recovery from scrap.

RA may take further action accordingly.

S.No.l l9

Decision: The Committee noted that firm's request sent to C&PC on 27.03.2015 and decided to
issue reminder to expedite comments.

Case is deferred to 06.07.2015.

Case is deferred to 06 07 2015

SNo l18

CascNo A/R-160 M/s. Larsen &
Toubro Ltd.,

Mumbai

HQF No01/80/K150/00170/AM14/DE

SI

Lic No&datc

Meeting No.04/16 RA F No03/95Ю39/00190/AM14 0310738812

dt 24 06 2013Datc:26052015 Request for revision of norms

CascNo A/R-01 M/s  Dccon india

Plaslcs P宙  Ltd,

Punc

HQF No01/80/050/00009/AM15/DE

SI

Lic No&date

Meeting No.04/16 RA F No31/83/040/00231/AM14 3110062832

dt 26 02 2014Dalc:26052015 Request for reason of norms

S No120

Case No A/R-04 M/s Poly Mcdicurc

Ltd,

HQF No01/81/050/00934/AMH/DE

SI

Lic No &date

Meeting No.04/16 RA F No05/24/040/00428/AMll 0510286557

dt 22 03 2011Datc:26052015 Request for revision of norms

Decision: The Committee noted that firm's request sent to C&PC on 27 .03.2015 for comments.

S No121

CascNo A/R― 10 M/s Resham

Roosen India Plt.
Ltd.,

HQF No 01/80/050/00108/AMH/DE

SI

Lic No&datc

Meeting No.04/16 RA F No 0624Ю 40/00051/AM10 0610017515

dt 19 03 2010Date:26052015 Request for fixation of norms

Decision : The Committee decided to ratiry the norms based on the recommendation of DIPP ID Note
No. l2160/2015-TSW10-AR dated 28.05.2015 as under:- \V t
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l. Description ofexport products with their quantities in Nos. and weights may be specified
as under:

(i) Parts and accessories for medical & surgical equipments made form Aluminium
Alloy: Nil

(ii) Parts and accessories for medical & surgical equipments made from Steel:
Item No.

1‐l     RR10857840

:2     RR10858863

1‐3     RR14‐ 1242‐0375030

14     RRl1829438

1‐5     RR11730964

16     RRl1731523

1フ     RR11317800

:8     RR11017784/0

19     RRl1321462

卜10    RR11327780

1 1l    RR10829674

1‐ 12    RR10848861

卜13    RR11326746

1-14    RR1452212921480

1-15    RR1452215120280

1-16    RR14-1242-0375030

1-17    RR11320946

1-18    RR11321612

1‐ 19    RRl1320907

卜20    RR1452212921440

1-21    RR1452212921450

1-22    RR11903546

1 23    RRl1320843

1 24    RRl1322375

1‐25    RR10829653

1 26    RR10858864

1‐27    RR10858859

卜28    RR11259121

「
29    RR11543603

Description

Buchse

Buchse

Hefpen

Buchse

Buchse

Buchse

Leiste

Hefboom

Klotz

bolzen

buchse

buchse

Klotz

Friction-Block

Lateraal interface

blokken

Hefpen

butzen

Buchse

butzen

Arret

Arretblock

bolzen

butzen

Klotz

Euchse

Buchse

Buchse

Buchse

Buchse

Quantiサ
(in Nos.)
4000

1000

500

5000

1600

800

80

400

35

400

3500

800

300

48

120

500

500

1000

500

120

120

100

500

100

1000

77

300

300

トアhも

Net Weight

(Kgs.)
72

77

1561

155

512

52

508

70

4795

4

735

424

519

13392

13752

1561

625

78

33

2832

10428

1

50

725

25

847

213

255

39

39



1-30    RR10858863

1‐31    RR11320741

1-32    RR11321792

1 33    RRl1322600

1‐ 34    RR11321241

1-35    RR11322410

136    RR11906635

1-37    RRl1900123

1 38    RRl1321819

1 39    RR10858860

140    RR10858865

1 41    RRl1327556

1 42    RRl1315441

1 43    RR11315461

卜44    RR10829891

1 45    RR10858858

146    RR11315440

147    RR11320888

1 48    RR:1900118

1 49    RR11900534

1‐50    RR11321669

1‐51    RR11321079

1-52    RR11321886

1‐53    RR11541647

1‐54    RR11321460

1 55    RRl1321206

156    RR11903546

卜57    RR:4-1242‐0375030

1-58    RR14-1242-0375030

1‐59    RR14‐ 1242‐0375030

卜60    RR1452215120280

RR1452215120280

RR110204580

Buchse

halter

halter

buchse bearbeitet

rohr

Buchse

bolzen underuckventil

platte

buchse

buchse

buchse

schweissbutzen

buchse

butzen

buchse

buchse

butzen

platte

platte

scharnier

Klotz

butzen

Klotz

butzen

buchse

halter

bolzen

hefpen (left Pin)

hefpen (left Pin)

hefpen (left Pin)

Lateraal interface

blokken

Lateraal interface

blokken

350

75

250

750

150

1000

200

70

250

400

49

250

50

100

200

75

100

75

70

25

300

75

140

1500

300

70

275

500

500

920

150

150

2135

3128

445

2925

615

32

4

637

175

232

519

25

52

3

78

525

10

2475

49

1335

225

525

14

18

582

28

275

1561

1561

287224

219

219０́，ト

ど
lSpeCaBot総
ち呻卜62



1-63    RR110145640

卜64    RR110145640

:-65    RR110145640

1-66    RRl1322986

1 67    RR11259121

1 68    RR11541647

1-69    RR11320843

1 70    RR11322600

卜71    RR11320907

1 72    RR11320946

1-73    RR11320718

1 74    RR11321460

1 75    RR11321210

176    RR1452212921480

1 77    RR1452212921480

1 78    RR11321669

1‐79    RR1452215120280

1 80    RR1452215120280

「
81    RR1452212921450

1‐82    RR1452212921450

1 83    RR:452212921480

1‐ 84    RR14‐ 1242‐0375030

1 85    RR1452212921450

1‐86    RRIG25626‐ 04

87    RRIG25626-04

1 88    RRlG25626-04

1 89    RR16489830/02

1 90    RR1452212921480

1 91    RR:452212921480

1 92    RR16262757-01

1 93    RR1452212921480

1 94    RRIG25627-01

1 95    RR1452215120280

ting0236.6L4/k

ting0236.614/k

ting0236.6L4lk

buchse(Bush)

buchse(Bush)

buchse(Bush)

butzen(Socket)

buchse

bearbeitet(Bush)

butzen (Socket)

butzen (Socket)

buchse(Bush)

buchse(Bush)

buchse(Bush)

Friction-Block

Friction-Block

Klotz

Lateraal interface

blokken

Lateraal interface

blokken

Arretblock

Arretblock

Friction-Block

Hefpen

Arretblock

Achse Strong

Achse Strong

Achse Strong

star nut adapter

Friction-Block

Friction-Block

Distansri ng_lost_Hj ul

Friction-Block

Achse Kreuzkopf

Lateraal interface

4t

800        104

800        104

800       104

183        2031

400       336

3000      36

1500       1395

347        1353

1203       9504

1230       15252

5000       80

500        97

424        424

150        1824

150        1824

400       30

150        1719

110        12606

150        13035

20         1738

48        5837

100        309

167        14496

650        13715

500        1055

1000      211

136       63648

102        11485

150        1689

11        050

150        1689

1028       10897

脂 ζl 
も 4584



「
96    RR1452215120280

1 97    RR16241330/03

1 98    RR1452215120280

卜99    RRIG25626-04

「
100   RRlG25626-04

1-101   RRIG25626-04

1-102   RR16262765‐ 01

1 103   RR1452212921450

1‐ 104   RR110177840

1 105   RR110177840

1 106   RR110177840

1‐107   RR16617380-02

1 108   RR16617380‐ 02

卜109   RR14-1242-0375030

blokken{left)

Lateraalinterface       130

blokken{left)

Brytrulleaxe1          403

Lateraal interface        l14

blokken{Right)

Achse Strong          1200

Achse Strong           2500

Achse StrOng           1200

Distans‖ ng th     3000

Arretblock              181

Hefboom NeW       200

Hefboom New       200

Hefboom New        265

Shaft Belt Drive         lo0

Shaft Belt Drive         l14

Hefpen

Total

Description

Druksch」 f Quad

Snり SChりfEmtee―V

Quantity
(in Nos.)

14898

14266

13064

2532

5275

2532

123

1591

348

348

4611

464

529

1557

18881.92

Net Weigllt

(Kgs.)
6

625

54

5

85

03

06

09

12

19

05

31

8

4

175

48

175

875

500

66635

(iii) Parts and accessories for medical & surgical equipments made form Stainless
Stcel:

Itenl No.

1 l    RR112000000183

‖-2    RR14/12000000016

11 3    RR14/12010000008

11 4   RR11318140

11 5    RR11318135

11 6    RR112 00 0000 008

‖-7    RR112 00 0000 009

‖-8   RR112 00 0000 010

‖‐9    RR112 00 0000 011

11 10   RR112 00 0000 013

!|‐ 1l   RR112 00 0000 014

11 12   RR112 00 0000 034

‖-13   RRl1318135

H‐ 14   RRl1318135

‖‐15   RRl1318140

H-16   RRl1318135

‖-17   RRl1318140

H-18   RRl■318140

Snijschijf Emtee-L 0.5mm

Gewindebuchse

Nutmutter

Ring 1mm

Ring 2mm

Ring 3mm

Ring 4mm

Ring 6mm

Ring 1.5mm

Ring 10mm

Nutmutter

Nutmutter

Gewindebuchse

Nutmutter

Gewindebuchse

50

250

100

100

500

100

100

100

100

100

100

100

500

250

500

300

500

GewindeliChSe(lnSer、

ミ)ィ(ヽ i:°
0

PARVEEN SHARMA

M静憫絆



|卜19   RR11325792

!:‐ 20   RR11321086

1卜 21   RR11327265

‖-22   RR!1325804

11‐ 23   RR:1329521

28.05.2015 has raised deficiency in
furnish reply as under:-

L Weight of l,66,200
Authorization.

nut)

massebutzen (Ground

Bush)

butzen (Socket)

butzen (Socket)

massebutzen (Ground

Bush)

massebutzen (Ground

Bush)

Total

2500     175

131     26.65

150     1o.95

130 9.5

60

2 Import item at Sr. No. l namery, Aruminium Ailoy may be dereted.3' Descriptio:r of import item.at 51 No 2 may be modified as ,,Relevant Steel RoundBar/lFlat Bar/FIex Section" and its quantiiy may be allowed as 34435.33 Kgs asl '82 Kg'/Kg. content in the export items at sl. No. 2 as clairned ly tne nrm4' Description of import item af Sl. No. 3 may be modified as ,,'Relevant 
StainlessSteel Round Bar" and its quantity may be ailowed as 55g rgr. u, r.37 Kg./Kg.content in the export items at Sr. No. 3 as craimed by the firm.RA may take further action accordingly.

S.No.l22

9221    407.05

Case No. A/lR-l I M/s.POly Medicure

Ltd.,

HQ「 .No.01/81/050/00788/AMl1/DE

S.I

Lic.No.&date

Meeting No.04/16 KA.「 .No.05/24/040/00364/AMll 0510283239

dt.04.02.2011
Date:26.05.2015 Request for revision of norms

Decision: Th.
issue reminder to expedite comments.

to

Case is deferred to 06.07.2015.

S.No.123

Casc No.A/R-12 M/s. Ductmaster
India Pvt. Ltd.,
Bangalore

HQ「 .No.01/80/050/00762/AM09/DE

S.I

Lic.No.&date

Meeting No.04/16
KA.「 .No.07/24/040/0019o/AM09 0710058660

dt.22.07.2008
Date:26.05.2015 Request for fixation of norms

Decision: The Committ"d not.d that DIPP vide ID
the firm's application

No.12/60/2015-TSW/12-A/R dated

Πrrn tO

2' Net weight of all i1ngt, imported(Tubibond) as well as indigenous, namely, Tyre bead wire,
^ lolyeste-r cleat tape & poryester Metar Tape eic. in ttre export'items3. Value of indigenous inputs used in the export products.

and decided to send it to the

Meters of 'silver black Nude core & Sleeve,, exported against the Advance

賠
た

０

Ａ
α

Case is deferred to 06.07.2015.

43
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S.No.124

Casc No.A/R‐ 13 M/s. Vijay Tanks &
Vessels (P) Ltd.,

Vadodara

HQF.No.01/80/050/00041/AM15/DE

S.I

Lic.No.&date

Meeting No.04/16 RA.FoNo.34/24/040/00286/AM14 3410039435

dt,06.03.2014Date:26.05.2015 Request for revision of norms

Decision: The Committed noted that DIPP vide ID No.1216012015-TSW/13-A/R dated

28.05.2015 has raised deficiency in the firm's application and decided to send it to the firm to
furnish reply as under:-

At Sl.No. 4,5,1 I and 12 of Standard Deficiency Format.

Case is deferred to 06.07.2015.

S,No.125

Casc No.A/R-41 M/s.     CICB
Chemicon   Pvt.

Ltd.,Bangalore

HQF.No.01/80/050/t10016/AM14/DE

S.I

Lic.No.&date

Meeting No.04/16 RA.F.No.07/24/040/00452/AM13 0710093506

dt.01.02.2013Date:26.05.2015 Request for fixation of norms

Decision : The Committed noted that DIPP vide ID No.l2l60l20l5-TSW/41-AlR dated

28.05.2015 has raised deficiency in the firm's application and decided to send it to the firm to
furnish reply as under:-

In this case firm's representative(s) appeared for Personal Hearing(PH) in NC meeting dated

l2llll20l3 and they were asked to submit the following details:

l. A copy of EPCG Authorisation against which supply is to be made.
2. Details of inputs other than those included in the advance authorization, used in the manufacture of

compressors.
3. Details of manufacturing operations on import items.
4. List of spare parts (import item at Sl. No.6)
5. It was also decided to delete import item at Sl. No. 4 as it does not contain any item.

Case is deferred to 06.07.2015.

S.No.126

Case No.A/R-42 M/s. Faiveley

Transport Rail
Technologies India
LTd., Dharampuri

Dist.(TN)

HQF.No.01/80/050/00333/AM15/DE

S.I

Lic.No.&date

Meeting No.04/16 RA.F.No.04/24/040/00134/AM15 0410159257

dt.19.08.2014Date:26.05.2015 Request for fixation of norms

Decision: The Committee noted that firm's request dated 08.04.2015 and 03.05.2015 sent to
DHI on 15.05.2015 for comments. N,Zf I
Case is deferred to 06.07.2015. \ , C\ "



S,No.127

Decision: The Committee noted that firm's request dated 24.09.2014; 01.12.2014 and

28.02.2015 along with enclosure sent to DIPP on 19.05.2015 for comments.

Case is deferred to 06.07.2015.

Decision: The Committee noted that DHI Deficiency letter dated 24.11.2014 has been sent to the firm on

02.01.2015 e-mail 02.01.2015 followed by reminder on 20.03.2015 e-mail 24.03.2015 to fumish reply.

The Committee further noted that the firm has sought time up to June 2015 to furnish reply and decided to

remind the firm to fumish the information.

Case is deferred to 06.07.2015.

ζlも吟

Casc No.A/R-43 M/s.        Nash

lndust」 es(I)PVt.

Ltd.,

HQF.No.01/80/050/00567/AM12/DE

S.I

Lic.No.&datc

Meeting No.04/16 RA.F.No.07/24/040/00436/AM12 (i)0710085938
dt.02.02.2012

(五 )0710089728
dt.17.07.2012

(iH)0710092536
dt.18.12.2012

(iv)0710093402
dt.29.01.2013

(v) 0710094430
dt.22.03.2013

(vi)0710095583
dt.27.05.2013

(vH)0710097637
dt.21.08.2013

(vHi) 071009530
0

dt.09.05.2013

Date:26.05.2015 Request for revision/amendment of
norTns

S,No.128

Case No.C-05 M/s. British Engines India
Pvt. Ltd., Bangalore

HQF.No.01/80/162/00222/AM14/DES.I

Meeting No.04/16 Fixation of input output norms for the export

product "Hydraulic Motor and its parts and

Multispindle automatic machines spares Valve

and its parts" in respect of 100% EOU - reg.

Date:26.05.2015



S.No.129

Casc No.C-01 6ヽ/s.    Pesco    Bcam

Environmental   Solutions

Pvt.Ltd.,

HQF.No.01/80/162/003H/AM14/DES.I

Meeting No.04/16 Request for modification / revision of norms

for the export product "Used Oil refinery

Machinery System" in respect of 100% EOU

- reg.

Date:26.05.2015

Decision: The Committee decided to ratifo the norms based on the recommendation of DIPP ID Note
No. 1 21 60 /20 1 5 -TSWC-O 1 dated 28.0 5.20 I 5 as under: -

It is recommended that Scrap wastage norms may be modified for the EOU as under in terms of para

6.8(e) of the Foreign Trade Policy 2015-20, based on the Inspection report of MSME-Development

Institute, Chennai submitted by them to Development Commissioner, Madras Special Economic Zone:

DC (MSEZ) may take further action accordingly.

Ｌ

　
ｏ

Ｓ

Ｎ

Finished Product Input material
Description Quantity

1 Oil Refinery system
including accessories

Mild Steel Angles/Channels/ Beams 1.08 Kgs./Kg. content in the
export product

M‖ d Steel Plates I .10 Kgs./Kg. content in the
exoort oroduct

Stainless Steel Plates l.l0 Kgs./Kg. content in the
export product

2. Regenerative Filtration
Polishing System with
accessories

Mild Steel Angles/Channels/ Beams 1.08 Kgs./Kg. content in the
exoort product

Mild Steel Platcs I .10 Kgs./Kg. content in the
export product

Thin Solvent Recovery
system with accessories

Mild Steel Angles/Channels/ Beams 1.08 Kgs./Kg. content in the
export product

Mild Steel Plates l l0 Kgs./Kg. content in the
export product

Stainless Steel Plates l.l0 Kgs./Kg. content in the
export product

4. RS2 Unit & Distillate
Collection System with
accessories

Mild Steel Angles/Channels/ Beams 1.08 Kgs./Kg. content in the
export product

M‖ d Steel Plates l.l0 Kgs./Kg. content in the
export product

Stainless Steel Plates 1.10 Kgs./Kg. content in the
export product

S.No.130

Case No.C‐ 04 IWs. Comstar Automotive
Technologies Pvt. Ltd.,

HQF.No.01/80/162/00311/AM14ノ DES.I

Meeting No.04/16 Request for fixation of input output norms for



⌒

Date:26052015 thc export prOduct``AltcrnatOr'' in respect of

100%EOU― reg

Decision: The Committee noted that earlier firm's Application dated 13.04.2015 was sent to
DIPP on 15.05.2015 for comments. However, DIPP representative has informed that this case
pertains to DHIiMSME. Therefore, NC decided to send this application to DHI/MSME for
commcnts

Case is dcfcrrcd to 06 07 2015

／
ｂ

ヽ

６
×
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NC-l may take a view.

Dy DGFT

レ
ー

KK■warl

鴫ζ

DES― I Meeting 26/05/2015

S No Applicant AA No Repeat/S10N/GN4/C-1647

21 Dee development 510373370 EP mav read as Piping System for
Boiler and

lnput

tem l,2-1 02Kg/kg cOntentin EP

ltem 3′ 4-Netto net with accountab‖ ity

100 Dee development 510392119 EP may read as Piping System for
Boiler
lnput
Item 1to4- 1.02Kg/kg content in EP

Item 5to 8- Net to net with accountability

/
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30(189)/14JνIE

SutteCt:AA no 0910o59565 dated 14.03.14 fOr M/s,Enertech Engineering P Ltd.

°
%撫墨磯螂「彙

旧

Norms may bq fixed as fqllows:_
o Imbort of item at S.No. 1to7 and g to 13 may be ailowed on net tonet basis with NIL wastage and accouriufrifiiy Jiuure.o Import of item at sno. 14 to l6may be attowea o ,ra 2% of FoB.o Import of Item at srr no g may be recommJnded as r.O2Kg/Kgcontent in export product.

This issue with the approval of Director (ME)

(2`レリ
ンr

(K.S.SOdhめ
AD(ME)

dm5

味|も
舛
写染 隋
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扁 酬 錮  
酬 雛

「

)ubHc Enterprises

Department of Heavy lndustry
丁SW(B)Secuon

Subject:Application of M/SL&T Ltd for ratification of norrns of AA
no-0310781705 dt 15‐ 05-14

DES― I′ DGFT rnay kindly refer to the above rnentioned AA of M/S
L&丁 Ltd.  Based on the inforrrlation subnlitted by the firm this
OfFice recornrnends the fo‖ owing.

ExpOrt
Main condenser(ln Section)-3 sets

lmport

Slロ

Noロ

Items Qty. (including o/o

wastage)
1 Clad plates 1.03 kglkg content in export

Product
2 Welded titaniun∩ tubes′

SB-338′ OD-20 mm to
30 mm

1.01 kglkg content in export
product

3to 5 Weldinq material As per C-1647.

The above issues with the approval of IA(KKT).

Development Officer
ll…05-15

ヽ

o3(94)/15-‐ TSW(B)dated(``:'ラフ

午16

1C.ruayak



⌒
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Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S Faiveley transport for ratification of norms of
AA no- 0410158506 DT 09-06-14
DES-I, DGFT may kindly refer to above mentioned licence of M/S Faiveley

transport. The hrm has replied vide their letter of 23-04-15. Based on the

information this Office recommends the following.
Export
Semi permanent coupler-126 nos

Import
There arc i7 items. The items proposed for import are components. However

the details given for item no 10,11 & 16 of import in their reply may be

incorporated in the AA. NC may consider ratification under GN-4'

The above issues with approval of IA(KKT).

DGFT.FTDO.DES‐ I
Deptt.ofHI,UO No3(H9)/14‐ TSW(B)ノ

アタ dated

、ヾ
£‐

ご

味|も

9('on, 3 h

2ι
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Ministry of Heavy lndustttes&Publに Enterpttsesフ
オイι臼

「Departrnent Of Heavy lndustry
丁SW(3)SectiOn

Subject: ApplicatiOn of M/s ISGEC Ltd for ratification Of nOrrns Of

AA no 0510388787 dt 18-06-14

Ref¨  DG「F ID No. 01/80/050/00217/AM15/DES― 1/1307 Dated
01.05.2015.                 ~

DES― I′ DGFtt may kindly refer to the above mentioned licenses of
M/S ISGEC Ltd.It is observed that the drawing forwarded by DGFt
is not legible. DGFT is requested to forvvard the legible copy Ol the

dravving to e× arnine the request,

The abo∨ e issues with the appro∨ al oF IA(KK丁 ).

DGF「′FFDO′ DES,I)
Deptt.of HI′ UO No3(19)/114-丁 SIA/(B)

Development Officer
13-05-15

%olゝ dated

野

賄|も
PARVEEN SHARMA

鵬雛蹴黒翼鰍鮮

ヘ

B.C.Nayak
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Office of the development Commissioner
Micro small & medium Enterprises

MECHANICAL DIVISION

30(7y15-ME

Subject: AA no 0510390630 dated 21.08.14 in respect of M/s KSS abhishek
Safety Systems P Ltd.

The norms may be fixed as follows:-
The import of Sno I to 7 may be recommended on Net to Net basis (Nil r,vastage)

with accountability clause.

This issues with the approval of Director (ME) for taking view by NC.

Shri H Das.FTDO,DGFT Udvoq Bhawan New Delhi

O/o The DC(MSME)ID note no 30(7)/15-ME dated 16.04.2015

味16
PARVEEN SHARMA

鶯轟驚‖輌締



い し

Ministry

The above issues with the approval of IA(KKT).

oF Heavy Industries & public Enterprisei
Department oF Heavy Industry
TSW(B)Section

i:篇tFttlp‖ :]」昇I馘 lドЪ]:じ9」|,I&ll」:ぶl∫:;9n」::
30-09-14.

, DES-I,- DGFT may kindly refer to the above mentionedlicence of M/S Anupam- MHI. The firm,s reluest has beenexamined. I am directed to state that the comment of thisOffice is as under..--T-DeleCEots.-

_2. 
Spares will be as per import policy.

3. ITC code given for all inputs.
4. Inputs elligible to be recommended under GN_4 with

accountability with quantity in lowest integral multiple
near to E.P. quantity or GN_4.

ラ
`/s~イ
「
τレ

DGF「 ,FFDO′ NC―I   (``ラ
)

Deptt,OF HI′ uo No3(62)/13-TSVv(B)dated

ζヽ

は
ψ`M´

ι
てζlも
PARVEEN SHARMA

剛jtttlilll[計
]:llil「

Development officer

28-04‐ 15

鮭
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Deor Shri ilorodhon Dos,

Foreign Irode Development Officer'

with respec,o your tro, moir we wourd rike ro menrion thor Advonce Authorisoiion No. 02r0204935 doled 09 09 20r 4 hos since been concelled

_ rhe concerotion order is o,ocneo for your reody ,.r"r"n.3lqr-p!;n" .rtotn"o o,0"r. rn. r.iiii""n"" Authorisolion is concelled ond

closed

Thonks&RegardS,

PttthWi MOnos MIro

Chief ttnoncio1 01lCer

礁UGLI◆蔦ド
馬°

TEXMACO UGL RAlL PRIVATE UMFED

BelghOno.KolkO10-700056′ INDIA

E。1lh輛 m‖ roOexu● lJn

I: +91 3325691802

M:,91 9874312307

w:― iexU。 ljn

From: ncl'dgft@nic.in lmailto:nc1'dgft@nic in]

sent:21 May 2015 10:47

配鰐Ⅷ瀾『I:温 n∝mttnttSⅢ σ融m∝ Lttn∝ Nt tЮ
Ю4936 dated""2∝ 4ぬJ¨dm“rh● 47び Ht td)

GOVERNMENT OFIND:A

MINISTRY OF COMMERCE&lNDuSTRY

DEPARTMENT OF COMMERCE

DIRECTORATE GENERAL OF FOREIGN TRADE

DESJ SECT!ON,R00M No 404,4th FloOr,UDYOG BHAWAN:

NEW DELHl‐ 110011:Website:htt,プ
′dgi gov in

恥1
F No01′ 80′ 050′ 00544′ AM15′

DES―V

To,

M′ s Texmaco uCL RailP Ltd:

httns://www.ma,.gov.in/iwc_static/rayout/shell.htmr?rang:en-in&3.0.0.1.0-l406zgv 
2l-05-2015
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Office of the developnlent Commissioner
Micro small & medium Enterprises

MECHANICAL DTVISION

30(38)/15-Mrr

Subject: AA 0710106693 dated 18.09.14 in respect of M/s Ze[ith Frecisiol pi,t Ltd

The following information is required from the unit:_

Detailed technical drawing with dimension of each export product, catalogue, if any may,
also be fumished.
Weight of each export product.
Weight of each of the.imported and indigenous input. separately for each product, for the
purpose of material balancing. Net weiglrt (Gross *Liglrt minus wasiage; for eaclr
imported and indigenous input in the export product *uy 6" indicated. Net 

"weight 
along

witlr details of other imported input to be usid in the resultant product and soulht to be
imported/procured from sources other than the license, if any, may also be indicatJd.
Size and specification including grade, composition, .ung", thickness etc of the items
proposed for irnport.
Blank size of import product.
Detailed calculation as_to how the quantity of raw material proposed for irnport has been
arrived at, including the net weight of components to bi manufactured out of these
irnported materials, wastages claimed at each stage of marrufacturin-e with .o*fl"r"
justification and supported by documentary evidence/drawing.

This issues with the approval of Director (ME) for taking view by NC.

0身 考
ζ

,

(K.S SOdlll)
AD(ME)

Sh H.Das.FTDO、 DGFT.Udhvoq Bllawall.Ncw Delhi
O/o DC,MSME UO No30(38ソ 15-ME datcd 25 05.15

堕|も
PARVEEN SHARMA

職聯i犠榊
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Office of the development Commissioner
Micro small & medium EnterPrises

MECHANICAL DIVISION
30(40)/15-ME

Strbject: AA no 0910061038 dated 26.09.14 for M/s. Polmor steel Plt Ltd.

As per the details given and as per previous AA no 0910057434 dated

30.08.2013, the norns may be fixed as follows:-

o Net r,veight of per unit export product may be specified as257 kg.
. S.no 1 of import product may be allowed for 872.68 kg after affecting

l/3'd recovery for scrap and inclttsive of 7 -5oh w'astage.

. S.no 2 of import product may be allowed for 114.94 kg after affecting

1/3'd recovery for scrap and inclusive of 7 .5Yo wastage'

. S.no 3 of import prodirct may be allowed for 55.29 kg after affecting l/3'd

recovery for scrap and inclusive of 7.4Yo wastage'

. S.no 4 of import product may be allowed for 2121.47 kg after affecting

l/3'd recovery for scrap and inclusive of 7.40,6 wastage'

o S.no 5 of import product may be allowed for 3572.55 kg after affecting

1/3'd recovery for scrap and inclusive of 7 .4oh wastage'

o S.no 6 of import product may be allowed for 244.32 kg after affecting

1/3'd recovery for scrap and inclusive of 8.24oh wastage'

. S.no 7 of import product may be allowed for 1062.48 kg after affecting

1/3'd recovery for scrap and inclusive of 7 .56Y' wastage'

. S.no 8 of import product may be allowed for 2527.72kg (765 m) after

affecting l/3'd recovery for scrap and inclusive of 7.4Yo wastage.

. S.no 9 of import product may be allowed for 6979.14 kg (664.4 m) after

affecting 1/3'd recovery for scrap and inclusive of 7o/o wastage.

. S.no 10 of import product may be allowed for 45.87 kg after affecting

l/3'd recovery for scrap and inclusive of 7 '48Yo wastage'

. S.no 11 of import product may be allowed for 8.165 kg after affecting

1/3'd recovery for scrap and inclusive of 9'l6Yo wastage'

. S.no 12 of import product may be allowed for i45.17 kg after affecting

1/3'd recovery for scrap and inclusive of 7 '82Yo wastage'

. S.no 13 of import product may be allowed for 25.41 kg after affecting

1/3'd recovery for scrap and inclusive of 5'02Y' wastage'

o S.no 14 of import product may be allowed for 32.34 kg after affecting

1/3'd recovery for scrap and inclusive of 5'02o/o wastage'

o S.no 15 of import product may be allowed on net to net basis with NIL

wastage and accountability clause'

. S.no 16 and 17 being a consumable may be allowed upto @ 5% of FoB

value

ThiSiSSuewiththeapprOValofi;、

[リキl:|キ1「
)

,留

聯o/Othe DC(MSME)UO note)

匁 |∫

AD(ME)

勧
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'Mts-pctt
Government of lndia

Minrstry of Chemicals & Fertilizers

o"prrtr".i of Chemicats & Petrochemicals

Room No 223' A Wing'

Shastri Bhawan, New Delhi-1 10 001

Dated the 25th MaY' 2015

To

糧掏 F蜆鮮雅rttQ

離発1猟樅曇∬ittJ

lξ
,総ょ盤,鷺li]曇:ILil:jiI‖‖ittiilぶα]:||lilili響 li甫ユil」!:聾t

actiOn at our end

New Delhi-110044,:ndia.
f3i3FE叉 :11‐40555940.

い

YAも

，

／
ゝ
　
⊃

イン

」Oint industrial AdviSer
Tel:011‐ 23071442

Telefax:011‐ 23071187

Email: omsharma@nic'in
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GO、re:11:■ cili Ofindia

Ministiy Of cile■ 1:こais&Fじ itilizel・ s
DcPartntent Ofchcmicals&PctiЮ

cllemicals
*****

擬

To 場写馨ガ
Cも

蠍配1ち::1

(Dharam Vir)
Section Officer

Tele> 2339 2575

Bhawan, New Delhi-l 1001 1

ソЪ置轡:Lλ:ビビ鴇壼仁

腕品::震::lttV`緊110044
subject: Representation from M/s. Motherson sumi systems Ltcl. for tlre irnpod of raw-material agairrstthe export of Plastic palts for automobiles i.e. Door grill parts/ parking clistance censors/Bumper

Parts etc. (Advance Authorisat.io, *" 
r:_r_r_::, 

1 465 d ated 07 . I 0 .20 1 4).

I am directed to refer to your representation for received from o/o DGFT on above mentionedsubject' You are being advised to submit the foilowing information.

1' Technical 
-specifications, 

weight per piece along witlr separate weight of other constituents, ifany' specific end-use/application and the gopy orexport order forthe 47 exportproducts i.e.Door grill parts/Parking distance censors/Bumper parts etc to be exported.2' Technical specificatiois, Yoage composition (by weight) etc. along wiih foreig, supplierscatalogue for items to be imported.
3' Detailed manufacturing process-along with justification for-wastages at each stage and alsoon each of the raw material rnay be fuinishej.4' Details of shot weight, numbeiof cavities in the mould and weight of sprue and runner in oneinjection cycle along with weight of specific Polyrner in one 

"orfpon"ni 
rnay be indicated.5' Whether the s-carp generated in the process is being used or not. If not, the reasons for thesame may be furnished, along with technicaljustificition, deterioration of froperties and anyother specific technical tt*ont etc. How the-scarp gelerated in the procer. i, b"ing disposedof the commerciar/sare varue of the scrap may arso b?furnished.6' Details of separate production of each oitte e*po.t froduct under reference (both in numbersand weiglit).3r{ gorresRonding consumption of raw rnaterials in the year 20lz-13 aad,2013-14 duty certified by CA may bi furnished.

7 ' Sample of tlre export product, one complete set of sprue and runner indicating weight of eachof the constituents for srnail export itern wherever feasibre.8. Any other relevant information.

Yours faithfully,

Muthukumar, FTDO, (DES-I), O/o, DGFT, Udyog
0 1 /8 0/5 0/0 0 47 3 / AMt S IDES-I/ 1 3 4 5 dated, 2t . 1 t .zO t qi

kln
PARVEEN SHARMA
Dv. Director General

Directorale General of ForeignTrade
Ministry of Commerce {lnlYqt1Y

UdYog Bhawan, New Delhi-11
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Ministry of Heavy lndustrたζ&PublicEnterprisesκ
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~
Departrnent of Heavy lndustry

9rw ,) c>

顎¬ЧTlr,

TSW(B)SecuOn

Subject: Application of M/S Doosan Power Systems for
ratification of norrns of‖ cence no 0410159542 dt 08-10-14

DES― I′ DGFT may kindly refer to the above mentioned licence
M/S Doosan Power Systems.丁he firm may be asked to Submit

fo‖ owing information,
1. SI. No. 4 & 11 0f SDL export product wiSe. The
calculation of requirement of each raw material should

be supported by dlrnensional englneering drawlng.

The above issues with the approval of IA(KKT)'

Development Officer
20-04-15

DG「F,FFDO′ DES-1
Deptt.of HI′ UO No3(156)/14-TSW(B)'/ノ
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.C.Nayak
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Ministry of Heavy lndustries&Public Enterprises
Departrnent of Heavy lndustry
TSW(B)SecJOn

subject: Application of M/s Doosan Power systems for
ratification of norms of licence no 0410159541 dt 08-10-14

DES-I, DGFT may kindly refer to the above mentioned licence

M/S Doosan Power Systems. The firm may be asked to submit
following information.

1. Sl. No. 4 & 11 of SDL export product wise' The

calculation of requirement of each raw material should
be supported by dimensional engineering drawing'

The above issues with the approval of IA(KKT).

DG「 F′ FTDO′ DES― I
Deptt,of HI′ UO No3(157)/14-TSⅥ′(B)

Development Officer
20-04-15

16つ   dated
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Ministry of Heavy lndustries l

Department OF Heav
TSVV(B)Sect

SubJect: ApplicatiOn oF M/s Doosan Power systems fOr
ratification of norms Oflicence no o410159543 dt 08‐ 10‐ 14

DES‐ I′ DGFT may kindly reFer to the above mentioned licence
M/S Doosan Power systems.The nrm may be asked tO submit
following infOrmatiOn.

1. SI. No. 4 & 1l oF SDL expOrt product wise. The
calculation of requirement of each raw material should

be supported by dimensional engineering drawing

The above issues vvith the approval o

.                            20-04‐ 15

DG「 F′ FTDO,DES‐ I
Deptt.of HI′ UO No3(158)/14‐ TSW(B)′∠た dated
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○価 ce ofthe Development ComlnissiOncr

Micro Small&Medium Entcrprises

ⅣIECHANICAL DIVIS10N
30(39)/15-ME

Stlbiect:AA no 0710106964 dated 13.11.14 for M/s Ayaapa CNC Pvt.Ltd.

The norms may be ixcd as follows:―

Importof Sno l may be aHoヽved for 4634.23 kgs after afた cting 1 5ツ6 rccovcry fronl scrap

and incllisivc of 36 1ツ 6、vastagc.

Import of Sno 2 1nay bc aHo、 ved for 7877.27 kgs a■ er affccting 1 50/O recovery fronl scrap

and inclLISiVe of6209も 、vastagc.

Impo■ of Sno 3 may be aHowed for 168.83 kgs after amccting 150/。 rccovery frolll scrap

and inclusive of 168ツ 6、vastage                                             ・

. Import of Sno 4 may be allowecl for24.61 kgs after affecting 159lo recovery from scrap

and inclLrsive of 145% wastage'

This issue'with the approval of Director (ME)

AD(ME)

0マ千1/1`

蛛簾

ol" tt,. pc rlasuE) Uo note No 30(39)/15-ME dated 27.05,15
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SutteCt:ApplicatiOn of M/s ISGEC Ltd for ratification of norms Of
AA no 0510392009 dt 14-11-14

DES― I′ DGFT may kindly refer tO the above mentioned ‖censes of
M/S ISGEC Ltd. The firrn′ s reply of dated 18-03-15 has been
exarnined.  Based on the information subrnitted′  this office

e ttb面
".

1000 ton Mechanical press Of weight 161.51 MT&
be incorporated in the license. The net weight
made out ofimported raw materialis 85.7M丁

.

Import

The above issues with the approval of IA(KKT).

the same may
of components

BoCoNayak
Development officer

01-05-15

dated

DGFT′ FTDO′ DES-1)
Deptt.of HI′ UO No3(24)/15-丁 SW(B)

xζlt

ひ

R.ecommendations

Non Alloy steel As per SIoN C… 1642

components Under GN¨ 4 with accountab‖ ity.

PARVEttN SHARMA

剛信電器齢蹴悧晶珊 締
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Subiect: Re: Fwd: Ratification of norms of Advance Authorization-"--- 
ii".OCfO791228 dt19.11'2014 - M/s' Husco Dydraulics Pvt'

Ltd., Pune

To: nc1.dgfi@nic.in

Cc: mumbai-dgft <mumbai-dgft@nic in>, r'kuma173@nic in

Dear Mr. Das,

I have checked the file. The luthorizatiQil4?!,Bxed on Net to Net basis and therefore no sets were fonvarded to NC' A lttt"' dtt"d 
/ /

19.'l1.2o14was also dispatched to HO intimating-TnEs-arnt--- I I
U

Thanking You.

Regards,
Kaushlendra PrataP Singh
Assistant DGFT,
Zonal HQ, Mumbai

On 05/'l 1/15 03:48 PM, mumbai-dgft <mumbai-dgft@nic in> wrote:

――Original Message Ratincation of normS OfAdvance AuthoriZation No 0310791228 dt 19 11 2014-M′
s HuSCO Dydrau‖CS PVt Ltd,Pune en■

―――

SuЦedrl:]Wび
noms d Advance A帆hOnzatOn Nα 03407"228d19112“

4‐ Mた Husco Dyd旧 酬cs P宙

Haradhan Dasく ncl dgi@niC in>

Monlll May 2015 11:55:39+0530

mumbJ― d9■@nに in

3二 Reminder

From

Date:

To:

F Aro 01/80/050/00545/AM15/DES― lノ

To,

The AdditiOnal Director General of Foreign Trade,

Mumbal

Dated:

Subiect: Ratification of norms of Advance Authorization No 0310791228 dt'19'112014 - M/s' Husco

DYdraulics Pvt. Ltd , Pune

Sir,

KindlyrefertotheabovecitedadvanceauthorizationissuedbyyourofficevidefileNo.
03/94/040/0071a/AM1sio'r'*ni"n tnii office nas n*o-t i""!i*o onrine cr_ata for ratification of norms The

case was considered by'No;;b;*ritt"" - I i;i[ ,""ti.g No. O1/16 held on 14'04 2015' The

Committee noted that copy of application n," not't]""n i""ju"O from p4 The Committee decided to

request RA to forward *Ip'V 
"f 

lfipi"rtion immJJJtliy ";Jl; 
case the authorization was issued under

er.i+, nn may please specify the same'

2.Youarethereforerequestedtokindlysend4setsofapplicationimmediatelyforconsiderationof
Norms Committee.

壕|も
Yours faithfullY,

(Haradhan Das)

Foreion Trade Development Officer

For Dlreltor General of Forelgn Trade
, Tel.:23061562 Ext.265

e-mail: nc1 'dgft@nic in鍼
ψ
゛

(DES‐l,SttC丁 10N)

https://mail.gov'irr/iwc-static/layout/shell.html?lang:en-in&3.0.0.1.0-1l40629]l7
19-05-2015
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NC-l may take a view.

Dy DG「 F

NC― l
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PARVF_EN SHARMA
'      Dy.Director Cenera:

剛R贈躍特蹴需』::T綱:甜
Udy00 Bhawan,New De!hi‐ 11

DES― I Meeting 26/05/2015

S.No Applicant AA No. Repeat/S10N/GN4/C‐ 1647

21 Dee development 510373370 EP may read as Piping System for
Boiler and

lnput
Item 1,2- L.1ZKg/kgcontent in EP

Item 3,4- Net to net with accountability

100 Dee development 510392119 EP may read as Piping System for
Boiler

lnput
Item 1to4- t.lzKe/kgcontent in EP

Item 5to 8- Net to net with accountability
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Ministry of Heavy lndustric

Department of He
TSW(B)SectiOn

Subject:ApplicatiOn oF M/S ISGEC Ltd for ratification of norms of AA no
0510392240 dt 02-12-14

DES― I′ DGFT may kindly refer to the above mentioned licenses oF M/S
ISGEC Ltd. 丁he Firm′ s reply of dated o5-04‐ 15 haS been examined.
Based on the information submitted′  this Office recommends the
following.
Export
400 ton Mechanical press of weight 43.8 MT. The net content of part
made out of imported raw material to be 28,572 kg Import.
Im port
There is only one import item. This Office recommends import under C-
t647.

The above issues with the approval of IA(KKT).

B.C Nayak
Development OFFicer

27‐ 04-15

&薫[景留計髪号晋2(23)/15-TSヽ /ヽ(3)06ブ a`ted
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ヘ Govemment of India
Ministry of Communications and Information Technology

Department of Electronics and Information Technology

Electronics Niketan, 6, CGO ComPlex
New Delhi-110003

Sub: Ratification of norms in terms of Para 4.7 of HBP. (Vol.l) in respect of Advance Authorzation

No.0410159838 dated 4.12.2014 issued in favour of iWs. Freedom Opthalmic Pvt.

Ltd. Chennai

Reference DGFT I.D. No. Ol/8010501526/AMl5/DES-l/1614 dated 13.1.2015 vide which

cornrnents of this Departrnent have been sought on the above mentioned application of M/s Freedom

Opttralmic Pvt. Ltd. Chennai for export of' Hydrophilic Intraocular Lens (Semi finished)".

The FOB value of exportis Rs.23,408,000.00(USS 380,000.00)and CIF value oflmport is

9,830,985.70(USS 157,044.50).

3. The application has been examined in the Department of Electronics and Information Technology

from technical angle.. This Department recomlnends ratification of norms of advance authorization as

follows:

２
．
Ｒ

,十f当多ο
`へ

)´ 15｀

(ノ||||!|llキ|||:iil)

Director

Tel.No.24301268

SI No Description Comments

l Hydrophilic Ac理 /1ic blank C126

Hydrophilic Acrvlic absorbing and

Clinical quali″

On Net to }.Iet basis with accountabiliry clatrse

on 'Nil' wastage basis

つ
４ Diamond Tools 491ヽ os.

DIT U.O. No. l7(2)/2015-IPHW-IPHW dated 16.4-2015

粋|も
蛛簾



mttti帯:31el懇;l may bC ttoWedお
r1301133.6 kg a■ er

アfor scrap and inclusive Of 27.9°/oヽvastage.

Part number givCn in expOrt product description may be amended to

read as 9ヽ
γ3137-FT`に 9W3138-FT

Vヽ
/eight of one forgcd link RH and onC fOrged link LH may bc

specifled as 4 3 kg each.

30(230)/14-Ⅳ lE

Undercarrlage and

毯|ゞ

墜|も
留明憮i犠:締

Micro small & medium EnterPrises

MECHANICAL DIVISION

Subject: AA no O3l}7gl748 dated 05'12'14 in respect of M/s

tractor Parts Plt Ltd

As per the details, norrns may be fixed as follows:-

ThisissuewiththeapprovalofDirectorfortakingaviewbyNC.

4-ME datcd 28.05.15

(KS Sodhi)
Asst Dir(ME)
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omce ofthe devc10pmcnt COnllnissioncr

Micro slnall&medium Enterprises

ⅣIECHANICAL DIVIS10N
30(232)/14-Ⅳ IE

SutteCt:AA no 0310791730 dated 05.12.14 in respect ofレ L/s undercarriagc and
tractor parts pvt Ltd.

As per the details,nolllls inay be flxed as fb110、 vs:_

Item of impol at Sno 8 may be allowed for 330410.112 kg after
affecting 1/3'd recovery for scrap and inclusive of 34.23%wastage.
Sno 7 may be allor,ved as applied.
Rest of the items may be allowed on net to net basis with NIL
wastage and accountability clause.
Part number given in export product description may be amended to
read as 449-26821 454-5843.

This issue、 vith the approval of E)irector fortaking a view by NC.

劣 ′
(KS Sodhi)
Asst Dir(ME)

Shri Haradhan Das,FTDO,DGFT Udyog Bhawan New Delhi
O/o The DC(Ⅳ ISME)UO note n0 30(232)/14-ME dtted 28.05.15
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Offlce ofthe development ComIInissiOner

Micro slnall&mcdium Enterpriscs

MECHANICAL DIVIS10N
30(231)/14-Ⅳ IE

SutteCt:AA no 0310791731 dated 05.12.14 in respect of M/s Undercarriage and

tractor parts p吼 Ltd.

As per the details,nolllls lnay be flxed as fb1lo、 vs:―

o Item of import at Sno 8 may be allowed for 333190.7 kg after
affecting l/3'd recovery for scrap and inclusive of 35.96% wastage.

. Sno 7 may be allor,ved as applied.
r Rest of the items may be allowed on net to net basis with NIL

wastage and accountability clause.

This issue with the approval of Director for taking a view by NC.

淵 ド
Asst Dir(ME)

Shri Haradhan Das,FTDO、 DGFT Udvog Bhawan New Delhi

O/o The DC(MSME)UO note n0 30(232)/14-ME dated 28.05.15

)し
fflも


